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{Shri T, T. Krishnamachari.]_

had gone into the question. The
President, in according sanction to
this measure, must have undoubted-
ly taken into consideration the recom-
mendations of the Commission, whose
Report has gone through the process
prescribed by the Constitution. There-
fore, while obviously there is a
lacuna in regard to  fulfilling the
mandatory provisions of article 344,
that does not prevent the Govern-
ment or this House from taking any
action, because the provisions of
article 249 are clear. They are, in
regard to this Bill, the President has
before him a Report and he must
have considered that Report and,
therefore, he must have accorded
-sanction to this particular measure in
terms of the procedure laid down
by article 349. I think my hon. friend,
Shri Santhanam, was quite right in
gaying that in regard to the majority
of the clauses covered by the Bill,
the provisions of article 343 (3) are
absoiutely selt sufficient. The Gav-
ernment can take the power and we
have to accept that Government has
the power to bring forward a meas-
ure of this nature. Some hon. Mem-
bers said that article 343 has some
relation to article 348, Yes, it has
relation to article 348 in relation to
those subjects mentioned under arti-

<le 348, There is a procedure pres-
«ribed for the purpose of taking
action under article 348, They are

again enumerated in article 349. It
is a question generally of procedure.
So, prima facie in regard to the
major part of the provisions of this
‘Bill, article 343 (3) governs and 1
4hink there can be no doubt at all
in-the minds of hon. Members because
the language is very clear. T may also
submit in all humility that the provi-
sions of article 349 are satisfied in
the circumstances of the case and the
meye fact that action has not been
taken in the manner prescribed in
article 344 does not vitiate the parti-
«ular measure. before the House.

I thank you.
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Mgr. CHAIRMAN: I am sure any-
one will not accuse me of being
hasty. I have carefully listened to
all the arguments that have been
given and have allowed all the argu-
menis o work on me., 1 have, alter
hearing all the sides of this question,
come to the conclusion that the
motion of Shri Lal Bahadur Shastri
can be moved and there is nothing
which prevents me from asking him
not to move it. Therefore, I request
Shri Lal Bahadur . to move it. If
you agree, we may adjourn now and
take it up in the afterncon.

AN. Hon. MEMBER;: i{¢ may move
and then adjourn. ° ' T

——

THE OFFICIAL LANGUAGES BILL,
1963.

" Toe MINISTER or HOME -APF-
FAIRS (SHrRr LaL BAHADUR): Sir, I
beg to move:

.. “That the Bill to provide for the
languages which may be used for
the official purposes of the Union,
for transaction of business in Par-
liament, for Central and State
Acts and for certain purposes in
High Courts, as passed by the Lok
Sabha, be taken into consideration.”

Mr. CHAIRMAN: We now adjourn
to meet in the “afternoon at 2 o'clock
when the Home Minister will make
his speech. T

The House then adjourned
for lunch at fivé minutes past
one of the clock.

o .

———
-

The House reassembled after lunch
at two of the clock, THE D=rpury
CuARMAN in the Chair.

Tue DEPUTY CHAIRMAN: The
Home Minister. L .

ot My wefe (T R )
sraamfs wEeaT, § oF sgaeqr #
XA ST ATEEl § |
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Tee DEPUTY CHAIRMAN: 1 have
ecalled the Home Minister.

A WiE wEfe : saEen w1 oS
g, qize AT AST |

Tue DEPUTY CHAIRMAN: Please
§it down. Now the motion is being
discussed. The Home Minister will
speak. You have had your say.

Smrr G. MURAHARI:
point of order.

This is a

Tue DEPUTY CHAIRMAN: There
can be no point of order now. What is
the point of order?

!

ot T qregfe a5 S faw gwnd
HIHA TIT ST @I § I3 gAR dfaym
YT 3¥3 F fageArs g 1 gawr -
gIF T8 Fr =Avigh

Tae DEPUTY CHAIRMAN: That
point has bcen discussed as a point of
order, and the Chairman has given his
ruling. That cannot be reopened now.
The Home Minister,

Surr LAL BAHADUR: Madam
Deputy Chairman a number of consti-
tutional points were raised in regard
to this motion. 1 am a layman com-
pletely so far as legal matters are
concerned. 1 therefore left it to the
legal luminaries of this House 1o
thrash it out amongst themselves, and
I am glad that Members themselves
cut out each other in the arguments
advanced from  both sides. I as a
practical man feel that the steps taken
by Government are correct and that
this particular step of coming up with
this Bill is an exceedingly important
and highly practical measure. It is
clear that after January 1965 English
would have np place in the country
if we did not legislate under article
343(3) of the Constitution. So, the
framers of the Constitution themselves
had contemplated that a situation
might arise in which it may not be
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possible to use Hindi for all purposes
or for specific purposes, and hence
they had provided clause (3) in article
343 of the Constitution. To my mind
there can be no doubt on the point
that Parliament has full authority to

legislate on this matter and allow
English to continue in addition to
Hindi,

Secondly, in regard to the appoint-

ment of another Commission to which
a reference was made by Vajpayeeji
and others, I am not prepared to argue
one way or the other on the legal
rrophications, bul again as a practical
man I feel that it would not have
been advisable to appoint another
Commission when a Commission had
already been appointed and its report
submitted to the President on the
basis of which the President decided
to appoint a Committee of Members
of Parliament, and that Committee
also took a fairly long time and sub-
mitted its report. What was the point!
Madam, in appointing another Com-
mission in 1960 or later immediately
after the whole ‘matter had been fully
discussed? Madam, I am not here
referring to legal matters. As I said,
as a practical man, Government has to
take practical view of things, So,
would it have serveq any purpose to
appoint another Commission? T1If it
had been appointed five or ten years
later, one could understand that views
might have changed, conditions would
have changed, and things could be
considered in a fresh context., But im-
mediately after the Committee of
Members of Parliament had submitted
its report, to have appointed another
Commission to go  through the
same questions and more or less 1n
the same context would not have been
desirable at all. In fact it would have
created an adverse effect on the coun-
try. Again controversies would have

arisen, and there would have be~n
discussions both in the public and
in the Legislatures, ete. So, I think

the Government took a wise decision
under the leadership of my predeces-
sor, Pandit Govind Ballabh Pant, that
a new Commission should not be ap-
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{Shri Lal Bahadur.}
pointed. Of course as was claimed by
my colleagues, Shri Hajarnavis and
Shri T. T. Krishnamachari, and others,
even legally it was not invalid or in
any way wrong.

Then, Madam, in regard to article
349, I need not quote it. It is clearly
providod that if we want to introduce
any oher language in regard to judg-
ments, decrees, etc. of High Courts
or the Supreme Court, Parliament
will have to legislate. In this Bill we
have kept out the Supreme Court al-
together. In the Supreme Court Eng-
lish remains, In regard to High Courts
we have only provided that if the
State Government so desire, they can
introduce the regional language or
Hindi along with English. So far as
the proceedings of the High Courts
are concerned there is an enabling
provision in the Constitution itself,
but so far ag decrees, judgments, etc.
are concerned a fresh legislation has
to be made, and therefore in clause
7 of this Bill we have provided it and
left it to the discretion of the State
Governments to provide for the use
of any other regiona]l language or
Hindi side bv side with English for
purposes of decrees, judgments, ete.
For that also there is a clear provi-
sion in the Constitution. We have
given careful consideration from the
legal as well ag practical points of
view—I am mainly concerned with
the practical point of view at pre-
sent—and we felt that it was essen-
tial to come up with this Bill at this
moment,

Madam, there hag been a good deal
of discussion on this matter, especial-
ly the question of what our official
lenguage should be for the Union Gov-
ernment, for some time past. But
during the last fortnight or so there
hag been concentrated thought given
to this problem, and there has been
a good deal of discussion both in
Parliamment as well as outside. I
can say, Madam, that by and large
this Bill has been supported. I
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know that there are strong views
held .on this matter, but the Prime
Minister gave clarifications concern-
ing this Bill and in regard to other
matters in the other House, I also,
Madam, made every effort to clarify
many other points and remove mis-
understandings. It is possible to have
had some doubts or suspicions in
regard to this Bill when it was
actually presented before the Lok
Sabha.

I now feel, Madam, that in the
changed context-—the Lok Sabha has
amended the Bil] gn important issues
—and also with the clarifications
given, it should now be possible for
the hon. Members pf this House to
give consideration to this measure
and lend their support to it.

With your permission, I shal] try to
deal, as briefly as possible, with some
of the provisions of the Bill. The two
important provisiong are clause 3 and
clause 4 of the Bill. Under clause 3,
English has to continue, as I gsaid, in
addition to Hindi. There hag been a
good deal of discussion on the words
‘may’ and ‘shall’. It hag been sugges-
ted—and notices of amendments have
also been given here—that ‘may’ shall
be substituted by ‘shall’. I do not
want to enter into legal discussions
but if we have to enact in the back-
ground of the provisions of article 343
of the Constitution, ‘may’ seems to be
the only appropriate word to be used
in this clause. The word ‘may’ will
enable English to continue and give
an opportunity for the Dprogressive
use of Hindi during the interim period.
If ‘may’ is substituteq by ‘shall’ it
might raise many practical problems.
It will mean that each and every user
of the language will have to use both
the languages gimultan-ously, It woulgd
not be possible, for example, for the
Madras Government to write to the
Central Government only in English,
It must be accompanied by a Hindi
version of that communication.
Similarly, if the Rajasthan Govern-
ment wants to write to the Central
Government in Hindi, they will not
be able to do so only in Hindi; It

-~ -
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will have to be accompanied by an
English version.

SHrr K. SANTHANAM (Madras):
May I ask one question? So long as
‘may’ is there about English and ‘shall’
is there about Hindi from the 26th
January, 1965 would it be regular for
any State Government to send any
correspondence without being accom-
panied by a translation in Hindi, as
Hindi ‘shall’ be the official language of
India? Whether Hindi should be
accompanied by English or not may
be doubtful. A Hindi State may send
a correspondence to the Cenire only
in Hindi and it may not be accom-
panied by an English version. Be-
cause it is only ‘may’ it may not be
accompanied by an English version,
On the other hand, I think neither
Madras nor Andhra Pradesh shall be
able to send any correspondence in
English alone without being accom-
panied by the Hindi version. There-
fore, Hindi is dominateq by ‘shall’
while English by ‘may’. |

Surr BHUPESH GUPTA (West
Bengal): Is it the hon. Minister’s con-
tention that there must be always
translations because the word ‘may’
according to the scheme of this legisla-
tion meang that a correspondence even
after fifteen years, after 1965, may
come in English provided it fulfils the
requirements of clause 3 of this Bill?
Well, that point should be cleared up.

Sart LAL BAHADUR: Madam, it
the words of clause 3 are seen and
read, they will make the position clear,

“Notwithstanding the expiration
of the period of fifteen years from
the commencement of the Constitu-
tion, the English language may, as
from the appointeq day, continue to
be used, in addition to Hindi .. .”

¥ we put ‘shall’ there, |

“the English language shall as
from the appointed day, continue to
be used”.

[ 2 MAY 1963 ]

Bill, 1963 1836

Sur1 P. N. SAPRU (Uttar Pradesh):
Hindi is compulsory. . .

Surt LAL, BAHADUR: ‘May’ or
‘may not' is not the point. If the hon,
Member is suggesting ‘may’ and if he
is suggesting that it woulg be ‘shall’ it
will not make any difference. What I
mean to say is this. Well, of course,
Mr. Sapru has also been a judge and
a lawyer. I would like him to discuss
it with  Shri Sachin Choudary and
other eminent jurists of our country.
Tt is a matter which should bhe dis-
cussed between the lawyers.

Surt BHUPESH GUPTA:. He 1s a
practising lawyer. Is he a jurist?

Sarr LAL BAHADUR: Anyhow, he
is ap eminent lawyer now,

Sart BHUPESH GUPTA: Earning
lawyer,

Surr LAL BAHADUR: But if the
word ‘shall’ is used here, then it will
be ‘shall continue to be used’. That is,
English shall continue to beused in
addition to Hindi. That is, whenever
any Hindi communication is sent, it
shall be accompanied by English. 1
do not want to create that situatidn
nor do I want to envisage a situation
in which... (Interruption) Please do
not interrupt. It ig becoming impos-
sible for me to speak. If the hon.
Member wants to put any question, he
may do so at the end. So, this is my
interpretation. It is -possible that my
interpretation may not be 100 per cent
correct but I fee] that what I have said
is right and I have consulted legal ex-
perts, and I feel that this gituation
wi]] arise, in case the word ‘may’ is
substituted by ‘shall’, that each and
every communication wil] have to be
accompanied both in English as well
ag in Hindi. And not only that. A
legal objection might be raised. Sup-
pose anyone, a Government servant,
is using English, it might be said that
he cannot use English alone, he must
write in Hindi also,

Surt SANTOSH KUMAR BASU
(West Bengal): Every nothing on the
file,
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Surr LALL. BAHADUR: Every not-
ing on the file will have to be done
in both languages. So, that is the
legal opinion. I am not only express-
ing my own opinion because I do not
know much of law. Yet, I have dis-
cussed it fully. Well, of course, on
every matter there can be tiwo
opinions and ip the ficid of law, one
does not know what the right opinion
is, The bigger the lawyer is, the
greater are the chances of his being
successful in the law courts, in spite
of his case being absolutely weak.
And with all due respect to the
Judges, well, they also arrive at
their own conclusions and Judges also
differ. There are dissenting judg-
ments. I mean, in these matters, T am
prepareq to accept, there may be two
interpretations, But on my own and
with my way of thinking, I do feel
that it would create enormous difficul-
ties and it might make the working
ot this Bill or the implementation of
this Bill fairly cumbersome,

Surr T. S. AVINASHILINGAM
CHETTIAR (Madras): Have you
considered Mr. Santhanam’s opinion

that if it is ‘may’, then every Hindi
letter must be accompanied by an Eng-
lish letter? Have you considered it?

Surr LAL BAHADUR: 1 have con-
sidered it. Mr. Santhanam had raised
this matter earlier also and when he
raised that issue, T did consult, and
I felt that there were difficulties, and
it was not necessary to substitute
‘may’ by ‘shall’, And, Madam, on the
other hand, it all depends on the in-
tention of the Government. Whatever
laws might be made, who implements
them and how they are implemented
is an important matter and if there 1s
distrust against the Government or
those who want to execute them, weil,
nothing can help the situation and
Government can do almost anything it
likes. But, ag I have said, the purpose
behind this clause is that we want
English to continue because we feel
that we cannot give up English in the
present circumstances. And if Gov-
ernment had not been serious and haa
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not been honest, it would not have
been necessary for ‘me o bring for-
ward this Bill. I would, ag well have
waited till December, 1964 because 1t
ig only from January 26, 1965, that
English has to be discontinued and
Hindi would have takepn its place.

But in order to obviate misunder-
standings and misapprehensions in the
minds of the people living in the non-
Hindi gpeaking areas we felt that it
was essential, long before that date,
that we should come before this House
with this Bill in order to give them
complete satisfaction, so that they may
not have to face any handicaps or
difficulties in future, even after 26th
January, 1965.

It is in this context, Madam, that
we should consider this motion, and
in the context, as I feel, even the word
‘may’ being there will not cause any
special difficulty or problem. ‘May’
here means that English will continue
to be used, and of course for any
major change, if it has to be made,
various processes will have to be gone
through, constitution of a Commuittee
of Members of Parliament, consuita-
tion with the State Governments, and
Committee’s submitting a report mak-
ing its recommendations thereon—
progress made in the use of Hindi—
etc.,, to the President for his consi-
deration. So these various steps are
to be taken, and I think it is clea:
proof of the fact that the intention:
of the Government are pure, and wt
have absolutely no ulterior motive ir
this regard.

Madam, there is, on the other hand
a strong feeling among those whe
come from the Hindi-speaking areas
that we are giving a go-by to Hindi
In fact it is strange how, in regard tc
this particular Bill or to a measure o:
this kind, two extreme views could be
held and placed before {he country o
placed before this House. It is saic
that Hindi is being relegated to the
backward, and English will continw
throughout this period. Ang it is fur
ther said that even after this ten-yea:
period the appointment of a Commit
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tee is just an eye-wash, is a way to
lull the emotions of the people inso-
far as adoption of Hindi is concerned.
I do not want to say much on that
subject. I can only say that the fears
and doubts expressed by those
who come from Hindi-speaking areas
are not at all justified, I must say
that Hindi has considerably progressed
during the last few yeurs, wnd if we
see the progress w:.ch has been made
since 1947, it would be found that it
is something remarkable. Before 1947
the position of Hindi, insofar as vari-
ours matters and subjects were con-
cerned was—if 1 might use that word
—low in the list even as compared to
other regional languages of the coun-
try. But during the last fifteen years
the progress has been so rapid; indeed,
enormous progress has been made, and
I might say that a large number of
books, standard books, have appeared,
have been published on literature,
history, geography, economics, science
etc. Whatever field you might look
into, you will find that most valuable
books havebeen written andasT said
standard books, which could be taken
advantage of. I might even admit be-
fore the House that although I came
from a Hindi area, I cannot really
comprehend and understand many of
the books written in Hindi—not that
it is difficult Hindi. It is a different
matter; the point is I have not pro-
gressed along with the development
of Hindi, I am behind the times, I must
admit it, it is people like me who are
behind, and sometimes I feel that my
generation perhaps may not be able
to catch up with the development of
Hindi. The next generation will do
so, but a man like me, of course, who
knows something of Hindi—not much
of it—feels that I am so backward, and
I have not been able to catch up with
the progress of Hindi. So Hindi has
made progress, as I said at some other
place, both by official efforts and by
non-official efforts. I could never ima-
gine, I mean, when I saw the two
volumes of the Criminal Procedure
Code and the Indian Penal Code whol-
ly Trinslated into Hindi by the Com-
mission appointed by the Law Minis-
try of the Government of India, I was
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really surprised. But they have done
that job; they have completed that
job, quite a difficult job, Madam. So
it is both, I mean, Governmental as
well as non-official efforts which have
contfributed to this progress and deve-
lopment of Hindi. But it is a differ-
ent matter that, in spite of this pro-
gress, Hindi has yet to be learnt by
millions of our people. It is one thing
to develop literature and the language
as such; 1t is quite another to make it
a common vehicle, for its being used
by the general population as a whole,
and then essentially make it usable in
the administration. Even today if we
will go intothe matter fully, we will
find that Hindi is not understood, spe-~
cially in the South, by the people as
a whole. In the adminisiration also I
find that it is not possible by the offi~
cers coming from various States, not
only from the South but from other
areas also where Hindi is not the re-
gional language, that it is not possible
for them to work in the Secretariat
without the use of Englisn language;
they have still to do their work in
English, and if Hindi is made in any
way obligatory, they wil]l be faced with
a very difficult situation indead, Be-
sides that it has also to be realised
that the advantages of English are
obvious. I am not one who is well
versed in that language; in fact, 1
know my own limitations. Yet I
would not like to deny the value and
importance of the English language.
It is no doubt a historical accident
that English has assumed an import-
ant place in our country but, Madam,
there were many things which should
not be imbibed, which we should not
imbibe from Englishmen. But it
would be unfortunate if we gave up
learning of English only because it
had come from the Britishers. English
language, by itself, is one of the richest
languages in the world; it has assum-
ed an exceedingly important place as
an international Ilanguage. It is,
therefore, that I make bold to say that
it even two per cent of our people
know the English language, it would
be advisable to take advantage of that
situation and continue to learn it as
one of the foreign languages both fcr



1841 Official Languages

[Shri Lal Bahadur.]
our national and internalional require-
ments,

Having said this, Madam, it must
also be admitted that English could
not be continued as our national lan-
guage or could not be accepted as our
national language, or as cur official
language for ever. I{ will have to
give place to one of the common lan-
guages of India.

In the other House the hon. Mr.
Frank Anthony, who jis a great sup-
porter of the English language, said
that he had made Hindi compulsory
in all the schools which are run by
the Anglo-Indian community or, if 1
might put it in a different way, in all
those schools where the medium of
instruction is English. So even in
those schools they have made Hindi
compulsory and from early stages of
the student’s school career. I am
mentioning Mr. Anthony merely be-
cause he holds a very particular view
and very strong view. I can interpret
it differently that there are others also
who hold that view or might be sup-
porting his view that what they sug-
gest is a  “prolonged  bilinguism”,
exactly the two words used by the
Madras Government in their memo-
randum which they submitted to the
Committee of Members of Parliament.
And that “prolonged bilinguism” is
being provided in clause 3 of the Bill.

Madam, Hindi is the official langu-
age of the Union according to article
843(1), but along with Hindi English
will continue and we have fixed no
time limit for the same. But then the
main point arises as to whether we
have to keep quiet, remain just pas-
sive, and do nothing during this period
to encourage one common language
throughout the country. How will this
country be integrated? How will we
remain one if all the State Govern-
ments have their own regional langu-
age as the official language cof their
State? How long will they wait? It
is quite obvious that the State Govern-
ments will encourage the regional
language. They have already started
doing so. In fact most of the State
Governments have adopted th= re-
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gional language as the official language
of their State. Their medium c¢f ins-
truction is already the regional langu-
age in their schools and colleges. And
there are talks of introduction of re-
gional language in the Universities.
Of course, strong opinion is held on
that matter, And I know that import-
ant educationists hold that view. Yet
it is not an immediate issue. How-
every, the regional languages are well
developed, and there is a demand from
thousands and millions of people liv-
ing in the States, peoble who know the
regional language only, that their
medium of instruction should be the
regional language, and s8lso they want
that the administration should also be
run in the regional language. From
the administration they should get the
replies of their letters, their receipts,
they should get other forms and other
documents from the Government in
the language which they are able to
understand, which they can fully un-
derstand. That is the general feeling
of the people and which has to ex-
pand. Naturally also.

During the last 150 or 200 years
under the British regime no impor-
tance was attached to the regional
language at all. And naturally
Englishmen were concerned that a
very few people should really read.
They were not very particular that
literacy sh6uld expand and increase
in this country. They wanted to carry
on the administration. And for that
they were keen that people should
learn English, and some people only.
And naturally those who learnt Eng-
lish and served the Government were
more with the British Government.
It was that purpose, I mear, it was
with that view that the British Gov-
ernment wanteq English to be learnt
by a few. They were perhaps afraid
that if perhaps the regional languages
were allowed to grow and develop,
there would be a revolution and they
might have to get out of India. So, if
that was the situation before 1947, it
is but natural that the popple living
in every part of our country may now
keenly desire to develop the regional
languages, and almost compel the
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Government or appeal to the Govern-
mcnt, or make them agree that the
regional languages should expand and
be used more and more. If that is
the position—and it is so—what will
happen? How do we inter-communi-
cate? How do we talk with  each
other? How do we meet each other?

AN, HoNn. MEMBER: Through Sans-
krit.

Sarr LAL: BAHADUR: In another
100 years or 50 years or 60 years I
have no objection to Sanskrit being
used. But we cannot wait for fifty
years. This country must go ahead.
Every year, in fact every minute is
precious and valuable for us. So we
cannot be bogged into these things,
merely in language problems. We
have to do many other things, much
more important. Naturally, the most
important thing is that we must build
up the economy of our country and
remove our poverty and unemploy-
ment. Further I do not want to go
into the matter.

Madam, I was only suggesting that
there should be some way, some lan-
guage which must serve as a common
bond, and it is, therefore, that article
343(1) of the Constitution provided,
after a good deal of deliberation, that
Hindi should be the official language
of the Union. I do not want to say
that Hindi is, as I said, understood
everywhere and by all. I have already
said that about it. But it must also
be admitted—I hope the hon. Mem-
bers will agree with me—that Hindi is
the one language which is understood
the most in all the States, north, east
and west. I went to Manipur. There
was a big gathering, a public meeting,
1 enquired as to whether I  should
address in English or in Hindi. The
reply came from the audience that I
should address in Hindi because they
understood Hindi, and they were able
to follow Hindi. English they said,
most of them would not be able to
understand. Hon. Members might
also be aware that there is a good
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and the other people living in Assam,
that is, those who speak Assamese.
On one matter the aill tribes are
quite clear. They say they are pre-
pared to learn Hindi not vunly prepar-
ed, they will learn Hindi. But they
are very keen that they should aiso
be able to work in their own tribal
language.

Similarly if we go to Manarashtra
or Gujarat, we will ganerally find
that they know Hindi. In fact, I was
surprised when in Maharashtra I was
presented with some welcome
addrasses by the municipalboards, not
in Marathi, they were presented to
me in Hindi, I was a bit scurprised.
In other places I used to get these
addresses in the regional language and
translation made of the same in Eng-
lish. But there in Maharashtra they
presented it in Hindi 1tself, n Guja-
rat also, more or less the same pusi-
tion exists,. 'The same position is
there in that State also.

I have talked of east west and
north, but I might mention that 1 do
not think there is any other State in
the country, apart from the northern
States, where Hindi is being learnt on
such an extensive scale as in Madras,
Andhra, Kerala and Mysore, And
with your permission, Madam, I
would like to compliment Shri
Satyanarayana, who is sitting Here,
one of the Members of this House,
who has done enormous work in this
field. I was impressed with the Dak-
shina Hindi Prachar Sabha, an orgeni-
sation which was founded by Gandhiji
long back—I think in 1914 or 1918; he
will correct me.

SHrR1 M. SATYANARAYANA (Nomi-
nated): Nineteen hundred and eigh-
teen.

Surr LAL BAHADUR:
was a far-sighted man. He did not
believe merely in slogans. He had
always a constructive approach. I
remember that he asked his son, Shri
Devadas Gandhi, to go to Madras and
take up this work. So he was san

Gandhiji

deal of tension between the hill tribes | idealist but essentially a practical man
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and a far-sighted man., Who could
then have imagined it ? Now of course
we are trying and we will try to do
that but even at that time, without
any Government help he founded this
institution which has done yeoman
work during all this period. Only a
few months before, 10 months before,
when I went to Madras—I do not for-
get that scene and I have often re-
peated it and T hope you will not mind
it if I repeat it again—when I went to
deliver an address, a Convocation
Adddress, to the Dakshina Bharat Hindi
Prachar Sabha, then I put the same
question. In fact never before in
Madras had I spoken in Hindi, I
had always spoken in English. Natu-
rally I asked the question whether I
was required to address the students
gathered there in Hindi or English
and there were 3,000 boys and girls
sitting there who were to take their
degrees and there came the quick re-
ply: ‘Not a word of English under
this shamiana or on this pilatform’ and
I spoke in Hindi. Every word of it
was understood. So this is the posi-
tion. We are absolutely mistaken and
I would specially appeal and request
our friends who live in the Hindi-
speaking areas to understand this.

AN, Hon, MEMBER: You were
addressing the Hindi Prachar Sabha
and it was natural . .

Surr LAL. BAHADUR: No. May I
ask the hon. Member, if I go to
U.P. or if he goes to U.P, and puts
that question: “How many people
can understand ’IJelugu or Tamil?” he
will find that there will be very very
few people indeed except those who
may have come and inhabited them-
selves in that area. What about Mani-
pur, what about Maharashtra, what
about Gujarat? That is not the point.
T am merely saying . . .

Sarr NIREN GHOSH (West Ben-
gal): They do not want to learn : : ¢
(Interruptions).

Sarr LAL BAHADUR: It is true
that till now no encouragement as
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such was given to learn the other
languages of our country and it was

bad but the Hindi-speaking people
have now realised its importance and
perhaps the hon. Member might be
aware that in U.P. special classes
have been opened, special scholarships
are being given of Rs. 30 to Rs. 50 per
month to boys learning Tamil, to
learn Telugu and to learn the other
languages.

AN, Hon. MEMBER: Telugu also?

Sarr LAL. BAHADUR: Specially
the South Indian languages. The
U.P. Government have stated that the
South Indian languages should be
learnt and for that they are giving
special scholarships. The point is, I
do not say that many of them have
learnt but the atmosphere has chang-
ed and its need has been fully realised
What I wanted to say is, there is a
desire throughout the country, provid-
ed of course the politicians keep out
for a short while—I also belong to the
same category, but if we will just keep
quiet for a short while and allow the
people to carry on with the things
themselves as provided in this Bill
and as is the policy of the Govern-
ment of India and the other State
Governments—I have no doubt that
there will be no trouble, no struggle,
no conflicts and the people will readily
agree to one common language which
might be used from one end of the
country to the other.

However, I only wanted to say that
there has to be a common language
and if there is no common language, I
have no doubt that we might disinteg-
rate. We will not remain a solid and
united country. It is in this context
that I appeal to hon. Members to
accept one common language and what
that common language should be, well,
the Constitution has already decided.
Even from the practical point of view
and considerations, I say that there is
a large part of our country where
Hindi even in the non-Hindi areas, is
partly understood. If we are able
to teach people Hindi, and give them
opportunities to learn it, it will not
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take much time to develop this lan-
guage in the other areas also,

I have taken much time of the
House but in regard to clause 4, I
need not say much. It has already
been provided in clause 4 that a
Committee of Parliament will be ap-
pointed after 10 years. Formerly this
clause was drafted in a slightly
different way. We have clarified it.
The appointment of the Committee
will have to be done through a
Resolution which would be placed in
either House of Parliament, of course
with the previous consent of the Pre-
sident. This Committee will be a Com-
mittee of the Members of Parliament,
I might make it clear. It would not
be a Parliamentary Committee, We
have decided that the Members of
this Committee will be elected through
single transferable vote. The purpose
behind this is that different views
should be represented on it and Mem-
bers from different States should be
represented on it. In fact in the ast
Committee of Members of Parliament
about two-thirds of the Members of
that Committee came from the non-
Hindi-speaking areas. 'Then it has
been decided that the report of this
Committee will be laid before both
the Houses of Parliament. The Pre-
sident will causge it to be laid on the
Table of both the Houses and the
report will also be sent to the State
Governments. It will only be then
when Parliament has discussed it,
when the President has received the
views of the State Governments that
the President will consider the re-
commendations of the Committee
finally and make his recommendations
thereon.

Clause 5 of course is very simple.
Tt only provides that on and after the
appointed day, of any Central Act
or of any Ordinance promulgated by
the President there shall be a trans-
lation in Hindi published, etec. Now
it will be incumbent for the Hindi
version also being produced and the
Hindi version will be the authorita-
tive text in Hindi.

|
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In clauses 8 and 7 it has been en-
tirely left to the State Governments
to take action as they thought best
t{o provide the Hindi translation of
the laws of their State, if the official
language of that State is other than
Hindi. So, it will have to be the
regional language. Of course, Bills
and laws may be or will be enacted
in the regional language but a Hindi
translation has to be provided and
the English version, of course, will
have to be there but this step has
to be taken only when the State Gov-
ernments consider it advisable or
necessary. Similarly, in the case of
High Courts also, if Hindi is to be
used or the regional language has to
be used, it will be entirely the res-
ponsibility of the State Governments
to introduce it and consider the ad-
visability of its introduction. So, we
have left it to the option of the State
Governments but, as I said, we do
want that the use of Hindi should ex-
pand as far as possible in course of
time and this might help us in going
ahead in that direction.

Insofar as the wishes of the Prime
Minister are concerned, I would not
like to go into that matter as the
Prime Minister himself will be inter-
vening in the debate. I hope he may
be able to do so tomorrow. So, I shall
leave that matter for him to deal
with.

In a nutshell, Madam, the Bill pro-
vides for three things. First is the
continuation of English so that it does
not cause any inconvenience to the
non-Hindi speaking people mnor put
handicaps on those who are in service
today or would be joining it in the
future. Although it is not direcily
concerned with this Bill, I deliberately
mention it because of the lurking fear
which is mostly amongst those who
are working in the Secretariat or in
other offices of the Central Govern-
ment and also amongst those who
want to sit for the competitive exa-
minations to join these services later
on. So, it has to be made pcrfectly
clear that we do not want that those
who come from the non-Hindi speak-
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ing areas should feel handicapped
because of their not knowing Hing;,
Those who are working at present ang
those who want to join later on wijll
have to face no difficulties. It is g
different matter that when they enter
into service they learn Hindi or they
are taught Hindi. It has also to be
done voluntarily, on a voluntary basis
and we are already doing that byt
there should be no difficulty in em.
ployment, there should be no handi-
cap in regard to their promotion or
increments, etc. We do not conceive
of these things and I want to make it
absolutely clear that they will not have
to suffer in any way. They will remain
as they are today and they will have
every opportunity to grow and deve.
lop. So, number one, as 1 said g
the continuation of Euglish withoyt
causing any inconvenience to others,
and during the interim period therne
should be progressive use of Hingi
s0 that the ultimate change-over is
made smoothly. Nothing should ke
done to create any difficulties, as 1
said, especially for the mnon-Hingj
speaking people and it any further
decisions have to be taken, well, wa
have provided that a Committee of
Members of Parlismen: should be
appointed and I do think, Madam, that
this would be an imporiant commit.
tee which is bound to take different
opinions in the country into consider.
ation and take a reasonable view of
things. The House will itself see¢ that
we are providing special safeguards sp
that no precipitate action is taken,
English continues, there will be ngp
imposition of Hindi, progressive use
of Hindi will be continued under pro.
per schemes prepared by the Gov.
ernment. After ten yesrs a Com#nit.
tee of Members of Parliament will by
appointed to go into this question ang
submit its report, As I said just now,
the Report will be laid on the table
of both Houses. It will thereafter be
_sent to State Governments and it wil}
only then that the final decision on
the advice of the President be taken.

Madam, the basic question, there-
fore, is, are we to live and function in
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an atmosphere of suspicion and dis-
trust? Will this atmosphere be really
good for the healthy growth of the
country? Would it be advisable to
create such an atmoophere? Wc are
passing through a most difficu't period
of transition. The laws, as I said, have
their own place but the umplcmenta-
tion is to be done by Governmeat and
how can the people continue t¢ have
distrust in the Government when the
Government is merely the mouthpiece
of the Parliament and we have to carry
out its policies? I would like to say
that this Parliament has solved some
of our most delicate problems, poli-
tical and economic and others, It
should not, therefore, be beyond our
ingenuity to find a solution to this
language issue. I would also like to
eppeal to Members not to think in
extremes and may I also add never
in terms of direct action? We are a
peaceful and constitutional people and
let us live up to the same ideals, It
is our duty to carry the people along
with us, I am indeed grateful to the
non-Hindi speaking friends for the
broadmindedness they have shown
generally on this matter and especially
in regard to the provisions of this
Bill. As citizens of a free country, it
{s an obligation cast upon the Hindi
and non-Hindi speaking people to
carry the other with them. Let us,
therefore, handle the present situa-
tion with a sense of purpose and unity
and not with any sense of narrow self-
reservation. Unity is supreme. Keep-
ing in view this important factor,
everyone of us will have many a time
to suffer a good deal. Stil]l, there can
pe no doubt that we have to maintain
the unity and the solidarity of the
country at all costs. Before I con-
clude, Madam, may I make a humble
appeal to the Members of this House
to exercise as much restraint as they
can in speaking on this matter? Every
word which is uttered in this House
will have its impact on millions of our
people outside. It is therefore essen-
tial that the Parliament creates the
right atmosphere in the country and
gives the proper lead.

Thank you.
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Kagasanes KALELKAR (Nominat-
ed): I want clarification on two
points. Will the ignorance of the Eng-
lish language be a handicap in the
State service? A man in the State
service knows the State language and
he knows Hindi but he does not knaw
English. Will it be a handicap in the
service in the State?

Surt LAL BAHADUR: It is entirely
for the State Governments to decide.
If the regional language is the offi-
cial language of the State, the officer
or the official will pot feel bhandi-
capped in any way if he does not
know English but my own personal
opinion is that for some time fo come
it would be good if we generally
know English,

KaragaHEB KALELKAR: Another
point T want to know is, is it permis-
sible to introduce any Bill in either
House of Parliament in Hindj ori-
ginally, English translation being
given? If there is a difference of
opinion about the interpretation bet-
ween the Hindi and the English ver-
sions, which ghall prevail in the end?

Surr LAL BAHADUR: Madam, it
is quite clear and I do not think
there can be any bar to non-official
motions being originally moved in
Hindi but I think I should be honest
completely, Madam, in this regard. If
there is any difference of interpreta-
tion ang if the matter has to be con-
sidered by courts of law, the autho-
ritative version Ithinkwill have to
be English. The court of law can
only decide.

3 p.M. - e

Snrt K, SANTHANAM: May I say
a word about this? After the 26th
January

Tue DEPUTY CHAIRMAN: Mr,
Kalelkar is asking for clarifications.
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SHRI K. SANTHANAM: It is in con-
Nection with this eclarification that
has been just given. After 26th Jan-
uary, 1965 it would be the inherent
right of every citizen of India to
introduce any Bill in Parliament in
Hindi and that Bill as it js jintro-
duced will be the authoritative Biil, I
do not think there can be any dcubt
on this point.

Surt LAL: BAHADUR: There is
some doubt but I do not want to go
into that at present. When the mat-
ter is considered clause by clause we
will clarify that. But it is clear in
the Bill and it is provided that it
will be an authoritalive text in Hindi,
it Mr. Santhanam will see the word-
ing in the Bill. It was not at all
necessary to have added those words
‘in Hindi’. It would be an zuthori-
tative text in Hindi; that is what is
said there. Those {two words are
very significant but T do not want to
enter into .details just at precent.

KarasangB KALELKAR: That is
the crux of the whole thing, The
authoritative Hindi translation is
authoritative only in Hindi bu: in the
court it will be the English version
Which means that we are under 1he
rule of a foreign language and our
culture will have to suffar the humi-
liation of accepting the English in-
terpretation for all the things in the
whole country.

Surt A, B. VAJPAYEFE (Ultar Fra-
desh): Madam, the Home Minister has
been saying that after 1965 Hindi
will become the principal language
but if the Hindj version iz not to be
taken as the authoritative version,
how will Hindi become the principal
language?

Surt LAL BAHADUR: If it is in
Hindj, it will be considered the autto-
ritative text in Hindi; similarly there
will be English and it wil' be c¢on-
sidered the authoritative text in Enag-
lish. And the regioral langnages will
also be there aand it will also be cor-
sidered the authoritative text in the

|
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regional language. It will be for the
courts to decide ag to what should be
final .

Tue DEPUTY CHAIRMAN: I think
the Home Minister hag clarified fully.

Sarr M. RUTHNASWAMY (Mad-~
ras): Madam the debate is taking
place before the question iz put before
the House,

Tue DEPUTY CHAIRMAN: There
are two amendments that could also
be taken up.

Surr A. B. VAJPAYEE: Madam, 1
move:

“That the Bill to provide for the
languages which may be used for the
official purposes:of the Union, for
transaction of business in Parlia-
ment, for Central and State Acts and
for certain purposes in High Courts,
as passed by the Lok Sabha, be re-
ferred to a Select Committee of the
Rajya Sabha consisting of the fol-
lowing Members; —

(1) Shri Bhupesh Gupta

(2) Shri Rohit M. Dave

(3) shri B. K. Gaikwad

(4) Shri Abdul Ghani

(5) Shri A, D, Mani

(6) Shri Sitaram Jaipuria

(7) Shri P. L. Kureel Urf Talib
(8) Shri V. M, Chordia

(9) Shri G. Murahari, and
(10) Shri A. B. Vajpayee

with instructions to report by the
first day of the next Session.”

Tar DEPUTY CHAIRMAN: I hope
you have taken permission of the hon.
Members mentioned?

Smax A. B. VAJPAYEE: Yes,
dam,

INGN P TS T3S 0 I\ PR

otk J2 &2 &S (agdyy »f)
&8 er Wempan Ut ! A _s%ys

Ma-

[ RAJYA SABHA ]

Bill, 1963 1854
el HeRS o) & Slaoghe o (wl

Uhtes &S 5 Jleogde - & Ujge

ot N -2 U )

oy B8 e 2l gl el S madyy
“w b
Tt @ s giw ArfE -
(swx wem) : wfF ag faw dfqum
AT g IR & gaaan g i g0 ¥ dfam
F TR FPPRET 2T § | dfaae
# FL AT FT IeAYT gET E,
T § dRw ¥ aK w9 fm
F ATE F@r g 1]

The questions were proposed
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Tue DEPUTY CHAIRMAN: Now
genera] discussion. Mr. Bhupesh Gupta.

Sur1 BHUPESH GUPTA: How do
we proceed?

Tue DEPUTY CHAIRMAN: We are
now having general discussion on the
Bill and the amendment.

Surr BHUPESH GUPTA: Madam
Deputy Chairman, this language issue
before us is undoubtedly a grave and
significant issue, and in this matter the
approach must be national and patrio-
tic and at the same time dynamic and
progressive. Conservatism and bigoted
ideas or parochialism and partisan
approach, I submit, Madam Deputy
Chairman, have no place when we deal
with this vital question. The question
of the Union official language is un-
doubtedly one which must receive the
attention of the entire country because
in the right solution of it is involved
also the larger problem of national in-
tegration ang indeed the flowering of
the genius of our nation. After 13
years of the Constitution and nearly 15
vears of independence it is surprising
that we should still be debating as to
whether Hindi or English should be

+I 1Hindi transliteration.
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the Union language. I say we are dabat-
ing because some people have raised
a debate over this matter. This in it-
self, in my view, is the most distres-
sing thing and a sad commentary on
cur public affairs, .The basic quesiion
was indeed settled by article 343 of
our Constitution which says that the
official language of the Union shall he
Hindi in Devanagari script. In our
view this was the correct decision from
every point of view, In fact there can
be no other choice in the matter of the
Union official language than Hindi.

Are we then reopening the debate
either here or on a national scale on
this basic question? It looks as though
some people in the country—some of
them are influential—are trying to do
s0 directly or indirectly. Among them
I find not only hon. Members of Par-
liament like Mr. Frank Anthony in
the other House but also such people
as Shri C. Rajagopalachari, Master
Tara Singh and some not so famous
but quite a good deal of noisy ILC.S.
men. I should draw your attention to
the speech made by Shri C. Rajagopa-
lachari only the other day in Madras.
I think he spoke on the 29th of this
month and this is the report:

“Mr, Rajagopalachari emphatically
stated that the unity of the country
could be preserved only by the con-
tinuance of English as the official
language of the Union. He said that
the very fact that the D.M.K. leader
and himself had come together on
the same platform testified to the
fact that imposition of Hindi on non-
Hindi people against their will would
damage the unity.”

I am quoting from THE HINDU of
1st May, that is, yesterday. It is
surprising that a learned man who
has a very great language—the Tamil
language is one of the finest perhaps
that we have—is saying such a thing
today and he has tried to point out
that the unity between himself and
the DMK is the symbol of the unity

of the Indian people. Nothing could
be more fantastic than such a kind
of utterance coming from so alle-
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gedly wise a man as Chakravarti
Rajagopalachari. Here again, I would
invite your attention to what Master
Tara Singh, the Akali leader, hast
Tara Sngh, the Akali leader, has
the “Statesman” of today:—

“The Akali leader, Master Tara
Singh, yesterday pleaded for the
retention of English as the official
language as it was not only an
international language but was also
spoken and understood in all parts
of this country.”

This is what Master Tara Singh says.

Here, we have Dbeen receiving
memoranda from a number of signa-
tories. Among them is Mr., V. P.
Menon, former Governor of Orissa,
and certain other people claiming to
be eminent, They are pleading that
Epglish should remain the official
language of the Indian Union for all
time to come According to them the
English language should remain. In
this memorandum they say:—

“The adoption of two languages,
Hindi and English, whatever be
their relative status, for the offi-
cial purposes of the Inidan Union
and the regional languages within
their regions will only lead to un-
necessary confusion and expense,
which should, therefore, be avoid-
ed. All communications which
transcend the boundaries of linguis-
tic regions should be conducted in
the common all-India  language,
English.”

Lest I should be taken as provin-
cial-minded in this matter, I would
invite your attention to a rather
interesting letter to the editor of the
“Amrita Bazar Patrika” of yesterday
by one M.L.C,, Prof. Nirmal Chandra
Bhattacharyya, of Calcutta. 1 may
mention here that he is a Professor
in the Scottish Church College, an
M.L.C. of the Opposition side. Inci-
dentally, he had also been my pro-
fessor in my old student days. He
has been pleading that English should
not only be retained as the official
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language of the Union, but should be
recognised and designated as a
national language and included in the
Eight Schedule to the Constitution.
To my great scheme . . .

Dr. NIHAR RANJAN RAY (West
Bengal): Prof. Bhattacharyya sails
with you.

Surt BHUPESH GUPTA: Well, 1
can read out. To my great sorrow
and shame, I must say that Prof.
Nirmal Chandra Bhattacharyya
quotes the Senate of the University
of Calcutta, of which my hon. friend
tried to become the Vice-Chancellor
at one time. They passed a resolu-
tion in which it is said that English
should also be recognised as a natio-
nal language. Now, therefore, you
will see that the so-called elite, the
upper class people, English-educa-
ted people, do want that English—
some of them, not all—should conti-
nue.

Dr. NTHAR RANJAN RAY: It is
not a fact, The Calcutta University
Senate never passed any resolution
that English should be the official
language.

Surr BHUPESH GUPTA: I ghall
quote, Thig is the resolution:—

“That the Senate views with
concern the main recommendations
of the Official Language Commis-
sion as presented in its majority
report,..... "

Then, it goes on to say and the
relevant portion I shall read out
here:—

“(1) that each of the fourteen
major languages listed in our
Constitution be recognised as a
national language of India, and that
English be also recognised as such.”

This is the text of their resolution
of 1958. 1 am surprised Prof, Ray is
forgetting this resolution. 1 am
glad. Forget it.
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Dr. NIHAR RANJAN RAY: The
meaning of it is not what the hon.
Member suggests.

Tue DEPUTY CHAIRMAN: He has
reaq it out.

Sart BHUPESH GUPTA. Forget,
it is all right. I have no quarrel. Tt
is to my external shame that there are
still some people in West Bengal
supposed to be English-educated, who
are trying to make out that English
should eternally remain the official
language of the Indian Union, that
English should remain the language
even of the State of West Bengal,
that English should continue as the
medium of instruction in the Uni-
versity and used as the language of
the High Court. Now, I hope Prof.
Ray will comp'ntely and unequivo-
cally dissociate himself from such a
company.

Now, this is the position. I do not
want to go into it. Therefore, you
will see that powerfull opposition is
there and that is why progress has
not been made. That is why the
resistance comes.

The Government is answerable for
many of its failures. It was the duty
of the Government to propagate
Hindi in the right, democratic man-
ner. But instead of doing so, it took
a routine administrative approach to
the language and did not take all
necessary measures to make Hindi
easily acceptable and well received
by people in the non-Hindi speak-
ing regions. I charge the Govern-
ment on that score because of its
failures and the Reports of the
Official Language Commission and of
the Parliamentary Commitiee will
bear testimony to what 1 am saying
as far as the official default and
responsibilities go.

At the same time, when we dis-
cuss such matters we must also self-
critically view as 1o how we,
members of the public, not connected
with offices or officialdom, had to
view in this matter, Can we say
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that we have acted in the spirit of
the Constitution, that we must have
as speedily as possible fostered the
progress of a national language,
which is our own, not a foreign
language? And English is a foreign
language. I think we should plead
guilty to the nation. As leaders
and men of public opinion we should
not hesitate to plead guilty to the
nation and admit our mistake in a
self-rectifying spirit. Instead of that,
we should not always try to indulge
in acrimony against each other or
forget our own responsibilities in
this matter by pointing our accusing
finger at the Government. The
Government is undoubtedly to be
accused for many of its activities in
this field. Now, the standpoint of
people like Mr. Rajagopalachari is
wholly misconceived and, if I may say

so, borders on contempt for our
great™ national heritage. Is it
their contention that India cannot
find a Union Official edganguage

from her own t{reasure house of lan-
guages? If it were so, I would be in
favour of adopting a foreign langu-
age as a national language or the lan-
guage of the Indian Union in this par-
ticular case,

The real issue before the country in
the year of grace 1963 is not any more

whether English or Hindi should be-"

come the official
Union.

language ot the

Dr, NIHAR RANJAN RAY: Are
we discussing the official language or
the national language? There are
fourteen national languages but the
official language is on'y one, and now
two.

Surt BHUPESH GUPTA: The offi-
cial language is only one. I agree, I
will come to that. The Professor will
bear with me. I am not an academi-
cian or a pedant, but certainly I have
more common-sense in  relation to
public affairs. Now, might I tell you—
he is quite right—Hindi is one of the
many national languages and we have
chosen Hindi as the official language?
We are not going to discuss why we
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have chosen Hindi rather than Bengali
or any other national language.

Dr. NTHAR RANJAN RAY: I agree
with you.

Surr BHUPESH GUPTA: He sh~uld
agree with me, The real issue before
the country is not any more today
whether English or Hindi should be-
come the official language of the
Pnion. The issue is how and in what
manner we can replace English by
Hindi as the Union Official Language.
That is what we should discuss. This
means the question 1n principie, ‘Tthe
pasic question, if you like, is settled
t+hat Hindi must be the official langu-
age, and we cannot go back on our
constitutional pledge, a commitment
that we logically made. What is not
yet settled but cries for a wise, demo-
¢ratic  solution is how this change-
over is to be brought about. Let us
2pply our mind and ingenuity to this
practical question instead of raising the
debate of English versus Hindi, which
has been long settled by our national
traditions, by our heritage, even by
our written Constitution.

Might I recall to mind the words of

Mahatma Gandhi in the year 1921
when he wrote in his article in
“Young India”? This is what he

wrote:—

“It is an unnatural place due to
our unequal relations with English-
men, The highest development of
the Indian mind must be possible
without a knowledge of English. 1t
1s doing violence to the manhood
and specially the womanhood of
India to encourage our boys and
girls {o think that an entry into the
best society is impossible without a
knowiedge of English., It is too
huniliating a thought to be bear-
able. To get rid of the infatuation
for Erglich is one of the essentials
of Swaraj.”

This is what he said. Seven years
jater—in 1928, Gandhiji wrote:

“Surely it is a self-demonstrated
proposition that the youth of a

1860
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nation cannot keep or establish a
living contact with the masses un-
less their knowledge is received and
assimilated through a  medium
understood by the people. Among
the many evils of foreign rule, the
blighting imposition of a foreign
medium upon the youth of this.
country will be counted by history
as one of the greatest. It has shor-
tened the lives of the pupils, it has
estranged them from the masses, it
h13 made education unnecessarily
expensive, If this process is still
persisted in, it bids fair to rob the
nation of its soul.”

Official Languages

I stard by every syllable of these
wise and patriotic words of the de-
parted leader.

AN Hon. MEMBER: You are speak-
ing English. .

Sur: BHUPESH GUPTA: Whether
I can speak in Hindi or not 1s not a
material point. Who am I before the
great nation of ours? Let me go down
the drain, but the nation has to live
with honour and dignity. If I have
not done it, I am ashamed of it, I am
rnot proud of it.

Tue DEPUTY CHAIRMAN: You
can still do it.

Surr BHUPESH GUPTA. Certainly
I shall have to learn it, But here I am
discussing this subject. This xind of
puser should not be made. I can re-
tort.

Let me deal with the protagonisis
of Erglish in this respect before 1
pnss on to other aspects. What is
their contention, Madam? That Eng-
}ish is a national language, we should
include it in the Eighth Schedule, it
should remain the Unicn language for
ail time to come, and so on. This is
their idea. They say that ualess we
get this thing done the unity of India
will not be maintained.

Now, iMndam Deputy Chairman, I
ghould ke to say that the English
languare is undoubtedly one of the
rictest languages in the world. We
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prize the English language. But we
want to retain it as a tool language
fur our Irtercourse with the outside
English-speaking world in corder to
imbide the knowledge of science,
technology and so on, to be acquaini-
ed with the literature. I have in mind
those who are specialising in this line.
But let us not try to make out today
that the English language gave us
Sliakespeare and Milton. The English
language certainly made it possible
for some elite people to study English
literature, Milton and Shakespeare.
But what really the British brought
with the English was perverse ideas
regarding our ways and cultural heri-
tage, That must be realised. Qut of
an evil thing you can get a good
thing. But Mahatma Gandhi pointed
out that the soul would be robbed if
we went that way. The English
language imparted their ways of
thinking to a small number of people
to culturally enslave them, to make
them an™ppendage of the imperia-
list rule, to make them subserve the
interests of imperialism just to blight
the future of the country, and that is
why we find that we had those to-
adies and other people coming from
those English-knowing sections of
the community.

Madam, in that connection certainly
we had our Mahatma Gandhi, we
have our Jawaharlal Nehru, we had
our Ram Mohan Roy, we had our
Rabindra Nath Tagore, we had our
Srinivasa Iyengar, we had many other
leaders and men of letters and so on;
but these were exceptions. We did so
despite the attitude of the British and
their imposition of English on us.

English was definitely an imposed
language out and out in our country.
This must be realised. It was an im-
position by the British rule, A wide
gap developed between the English-
speaking and English-knowing stratum
and the masses of the people on the
other, Under the British the English
language has been an unmitigated .s-~
sault on the culture of our people.

Some people say that if English had
not come, there would not have been
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the freedom movement. This is a
fantastic argument. May I say in Jest
that if the British had not come, there
-would have been no English language
here nor these bling protagonssts of
Exrglish today.

Official Languages

Surr M. RUTHNASWAMY: May I
poinl out to my friend that but for
English he would not have learnt Com-

munism or Karl Marx?
i

I

Surt BHUPESH GUPTA: I can
te!l you that the Russians produced.the

greatest socialist revolution first, They -
~diq i in the Russian lamguage they
learned Karl Marx in Russian. We do

not want Karl Marx to be confined to
the elite. We want Kar] Marx id go
to the millions of peasants and
~workers, and that is possible only in
the regional languages including
Hindi, not in the language you are
championing along with Shri  Raja-

gopalachari in the beaches of Madras.

They say that the English language
has roused our patriotism, and  this
they advance as a justification for re-
“taining the English language. May 1
‘ask these hon men: Dig the leaders
of the 1857 '
British, miscalled the Sepoy Mutiny,
go into battle action with Harrow cr
Oxford accent, or did they go inta the
freedom fight speaking their language,
carrying in their heart of hearts the
love and affection of the people? The
greatest liberation struggle whiehwas
launcheq in the middle of the last
century wag led, manned and condvct-
ed by people who had no knowledge
of English but whose hearts were filled
with flaming patriotism and loving pas-
sion for the country. It is a defama-
tion of the people when you say that
it they had not learnt English, the

{reedom movement would not have
grown in our country. [ know, Madam
Deputy Chairman, that even in  these

yvears when Gandhiji took the gtage.
he realised that the freedom movement

must be brought about in the langu-

age of the people, that the freedom
-urges should be translated into frac-

171 R.S --6.

[ 2 MAY 1963 ]

rebellion against lt’he '

Bill, 1963 1864

tical action by means of a launguage
Wiicli the people understood, and
there you got the incentive to  re-
fonal languages. Poet Rabindranath
Tagore gave patriotism and love for
their country to the people of Bengal,
1 can say, in the language of the
beople. We had been roused into the
flaming patriotism agamnst the British,
Wwaether you have in mind the move-
Ment which is called the terrorist
movement or any other movement, be-
cause we got the writings of such men
as Poet Tagore and Nazru! Islam in
the Bengali language. Therefore, let
e say that even i this respect these
hon, Members are profoundly — miis-
taken and wrong. They lock at
broblems with their own glasses. They
think they are: in the right, the fav-
oured few, the chosen people of the
God, and what they think as right is
Tight for the entire people. 1 think
that stage is over now. We are shap-
ing our democratic institutions, and
therefore we would like the people to
be associateq as the makers and parti-
cipants of the affairs of our State, and
that 1s not possible unless the Sower-
ing of the regional languages and
Hind: as the Union official language
takes place in the country,

Madam Deputy Chairman, it is said

_that there are people who speak
English. Yes, but this is not their
mother-tongue. 1 speak  English.

English is not my mother-tongue.
Certainly it is the mother-tongue of
the Anglo-Indian community who are
also part of the citizens of India. But
we are not taking away their right to
learn things in their mother-tongue.
Every facility should be given to them.
It we had not given, we should give
them, we should give them more I
have no doubt in this respect. But to
say that just because some members
of the Anglo-Indian community speak
English, it has become our mother-
tongue or it has become a national
language will be doing offence to our
history, to our culture, to evervthing
that is Indian. Tt is one of the langu-
ages which are spoken and used by
some sections of the people. Cherish
them, preserve them, give them assist-
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ance, nursenuthem, minister to their
needs, make them feel that in  this
garden of India where so many langu-
ages are flourishing and have blossom-
ed already their language, theit
mother-tongue will have jts place, but
1t cannot have the place of a national
language, certainly cannot have the
place 1n the context of thes + Union
official language that ‘i3 7iven to
Hindi This 1s what they should ke
told Therefore, I say, here again you
find that there are only a few people.
In the 1951 Census 1t 15 shown that of
the six crores of literates 1 India, only
38 lakhs spoke English, The number
is one per cent And now in the
latest Cetisus the situation nas  not
maierially changed Therefore, 1t has
to be that we have to choose a langu-
age* and retain it in 1ts preponderant
position when 1t has a historical back-
ground of this kind, considerihg the
position 1t occupies 1n the “eality of
life  Such 1s the position as I  have
just indicated Which language then
are we-to choose? Well, only  «ne
language ments the support of the
country and of the people and that is
the Hind; language Why? It 1s be-
cause 42 per cent of our people speak
that language In four <States it 1s
clearly the offictal language and if
you take into account people who sneax
all the languzkes enumerated in  the
Eighth Schedule, Hindi-speaking peo-
ple account for 46 per cent «f the en-
tire total, neaily half Naturally, it
is historically determined, factually
asserted as to whith should be the
officia] language of the Indian Umon
Con we go back from history? Can
we unsettle-the settled facts of  life,
facts established in life gnd accepted
by so manv people? It 1s hetter to
hat‘® this language, 1n every way pos-
sible, as dur Union language

Therefore, Madam Deputy Chanu-
man, the protagonists of Ehglish have
no case This 15 a vested interest of
somc people who know Enghish® They
want to keep everything to thomeelvés
They thrived in the period of the
British Let them not take udvantage
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of the same position any more. We
wan. ourr men of letters, our men of
sclence, our technicians to go  into
the umversities conducting their affairs
i the regional languages We want
this intercourse between the people of
oac State and gnother State, between
Hindi-speaking people and :on-Hindi-
speaking people, to take place 1n the
Hindi language which 1s our own
Indian language We would hike to
dethrone the English language from
1tg present position and we would like
to re-enthrone our own national langu-
ages 1 all their majesty in the throne
of our hfe and culture. That should
be our approach

<

Now, well, let 1t not bé, said that a
great and ancient nation like India
and a great people like the Irdian
people got confused about the quesiion
of language, did not know how to find
t1r1r own bearing and did not know a
language from their own languages,
tp make 1t the official language of the
Union

Madam, in this connection, I shou'd
hike to stress upon one fact that along
with 1t, the regional languaies -hould
be promoted 1in the Stalas They
shculd become the official ignguages,
wrether 1t 1s Bengali, Tamil, Telugu,
Malayalam or Hindi. Well, these
should be the main official languages
everywhere The tempo is also :low,
You have Bengal, for example, cer-
tam e8lueated, English-educated, peo-
ple, selfish in their intellectual out-
look, defiant of the interests of the
masses, people who have lost pers-
pective They like the English langua-
age to continue In' its present domi-
nant position, Let them read Shakes-
peare and Milton; let them gei ac-
quainted with works on science, mr di-
ciné, art 'and literature as mach  as
they like 1n order to bring themn to the
masses 1n the Bengali language, 1n the
language they understand . As far as
Bengal 15 concerned, I am ashamed
agamn to say 1n this Hotise that ours
is one of the States where Rongalr
has not yet 1n fact been accepted and
established as the official language of
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the State Only the other day, after
thirteen years of Constitution, an
announcement has been made...,.

Surr SANTOSH KUMAR BASU
It has been. )

Surt BHUPESH GUPTA, Well I
am soriy for that Imagine, the land
of Sarat Chandra, Bankim Chandra
and Rabindranath Tagore, such great
men of letters and Literature could pro-
duce better results than these people
have done I charge the Congress
Government for this fallure That 1s
what T would like to say Professor
Satyen Bose said that the Depgali
language was capable of bringing
about the quickest possible {ransriion
from English to Bengali by translabons
and so on We know that 1t 1s posgible
but 1t 15 not bemng done Well, there
are people who somehow or othcr love
English 1n the same way as Romeo
was 1n love with Juliet That 15 what
I say It was a tragedy in  privete
hife, the story of Romeo and Jiyliet
Are we going to repeat the Jame
tragedy in our public life just because
some gentlemen are so madlv infatuat-
ed with the English language? That
1s what I would say Thereforge, I
think *that the Government have fail-
ed And it you read the Report of the
Language Commission, you will find
that two dissenting notes are there,
one by the late Dr Subbarayan and
arother by Dr Suniti Kumar Chatter)y,
again a Bengali What an attack they
launiched against Hind: And  {Ley
wanted to make out that unless we
had the English language as the all-
Ind:a language as the language of the
Uniwon the country would be 1uined
I cannot think of such a vast akuse
of 1ntellectual powers ind so on In
th's Report agan you will find how
the Government failed 1n the ma’tter
of propagating Hindi Now I  know
about all these Hind: Prachir Samiltes
and so on This Government mismean-
ages things It has mismanaged ewven
our own national language Over the
past fifteen years 1t had ample oppor-
tunities to inspire confidence among
the people to make Hind1 acceptable to
them, with loving care and affection,
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in the non-Hindi-speaking regions.
But this Government set about the
task 1n such a tardy manner, mn such
a misconcerved manner, that it e1cated
i many places hostility, inspired re-
sictence and gave rise to misunder-
standing and we are expiaiung for the
sing of this omission Theirefore, I
say that we should take the task in
all seriousness English must go from
1ts presént position, no matter what
happens I have been to int2inaticnal
conferences and so on 1 must {tell
with shame that when we talk among
ourselves we have to speak 1 English
because we do not have one lauguage
of communication between us, Indian
citizens, who come from ithe  South
and from the North Such 1s the slate
of affairs All these things should be
put an end to today We have a com-
mon language Given the goodwill
given the right approach, we ca=n cer-
tamnly learn 1t Many more peopie in
the non Hindi-speaking areas undcr-
stand Hindi than people who under-
stand English there In fact, Ergush
1s understood by nobody aid is mis-
understood by many This s the posi-
tion I have seen the protagonists of
English I mean the English that they
tall It is better that i1t 1s nnt spoken
or talked 1n 1n this country It 15 an
assault on the English language 1tself,
but they would continue i1t I say,
save the English language +lso

In thig connection I woild like to
say that the regional languag-=s n the
States and Hindi at the Union level
must be official languages It should
allow of many a flower blossoming but
at the same time the flowers must be
mtegrated into the schemes of things
so that we are one nation It s not
merely a sentiment or evoression, it
1s not something that we telic about,
1t 1s not something that we d.scuss in
the Integration Conferences and <o on
1t 1s something which 18 established 1n
mutual understanding and exchange of
opinions between the peovples living
1 the South and in the North 1n the
East and in the We«t, among the var-
1ous linguistic groups mm oar countiry.
How can we bring that about unless
we have a language of our cwn? What

-
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1s that language unless we accept
willingly and ungrudgingly Hindi
as that language? Therefore, I say
here mn all seriousness that this matter
must not only be supported here, we
mu st take the cause to the countiry
and make the people undeistani the
signi .. nce and importance of it, not
only 1n the context of our '.wving con-
ditions today but also with our eves
on the future That 1s aow we chould
view thig matter.

As far as the other points are con-
cernied, [ hdve oOrne or (woy words (0
sav and then I will finish As far &s
‘wmay’ and ‘shall’ are con~a2ined, we
shall discuss this matter I say ibat
‘shall’ should have been utilised here
in<iead of ‘may’ because tnz change-
over should not be birought aboul by
violent methods-——not 1in the physical
sense, by giving offence 1> the other
people—and the approacn should be
one of mutual accommodatioa and
mutual tolerance If I aum swre that I
am standing on terra firma, on strong
greund, certainly I <hould be confident
that I can impart my deas to  the
other men, those wno do nct under-
stand Hiad: It 15 possible to de so
ang that 18 how 1t will 2 done I
therefore say, English, the way 1t has
bern kept, 1s good, but at the same
time I must say that T ‘hunk much of
the fears would have be>n removed
if the word ‘shall’ had leon  used
Well, I am not a lawyer in the pract:-
cal sense of the term. by arcident I
am a lawyer just as Mr V T, Krishna-
mechart 1s a politician here bty acci-
dent Now the position o this T think
thet people in the non-Hindr socaking
resions would have been satisfied 1f
you had used the word ‘shall' We
shruld consider it

A< far as Parhament 15 concerned,
Parlament should discuss 1t The ye-
po.t should come *o Parl.ament, bui
befe » that 1t should g5, not tu the
Stat» Governments salv but more to
the State Legislatures T.et tnemn dis-
cuss it You should collect the opi-
nions of the people an)d bring 1t along,
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anu v en you give youl Lnal judgment
and the President should i1ssue direct-
1ons according {o the opinion of Parhia-
ment formulated after coasilering the
opinions of the State Legislatures, and
mnity others concerned through  that
Cornattee which is provided for here.
We have an amendment to that effect;
therefore 1 do not speak nn this sub-
ject either

Madam Deputy Chairman, finaily I
wculd like to make another pownt.
First of all T should like to say that,
sirce we have so many languages m
our Constitution as national 'anguages,
Smdh: should be made a  nafional
language and included in the E:ghth
Schedule of our Constitition 1 do
not see as to why Sindhi should be
kept out of it  Secondly, in Parha-
ment there should be piov.sion  for
symultaneous ti1anslation Scence end
technology make 1t easily possible tu-
day Why should people not be 1n a
position to speak .n thewr own langu-
ages, specially when hey are not 1in a
position to speak erther in Hind: or 1n
Eriglish? Why should others not have
the benefit of these steec1es bemng
translated to them in tne other national
languages when they cannot under-
stand these languages? 1 thin% this
should be done because, 1n Parla-
ment, people from among the masses
w1l come-—pcasants, werkers and 8o
on  Therefore, Madam, I think it
should be considered—<imultaneous
translation into diffeient languages of
speecheg that are made 1n different
Janguages when 1t becomes
necessary Here, under arucle 120 1
cannot speak in Bengah because 1 can
speak in English  Why culd it be
so” T would like to know If 1
chnose to speak 1n my mother-tongue,
I should be allowed to speak Of
course, sometimes for som=2 r.asons of
expediency vou may waive the gen-
eral rule, but this conshi*tutioral pro-
viston I do not TWike Why  houid
Members of Parliament let tou  have
mm advance a copy of th> speech that
thev may like to deliver 1n sther
languages than m Hindi o1  Enslish?
I ¢o not understand that also They
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should be given the right of  egnal
status Parhament 15 the Parhament
of India, represents the States, re-
presents the people speaking Jifferent
languages Therefore, re<cssary pro-
vision should be made You can meoke
an exception only mn respect  of
Sanskrit  This 1s another point !

As far as the Union Serviced are
concerned, nobody should suffer, non-
Hindi-speaking people shouid 1ot
suffer at all, in the matter of 1ecruit-
ment and promotion Again on that
we have an amendment, to whicsy we
sh. ' return But I think arrange-
ment should be made for moderation
in the examinations Those who 1ake
these examinations for Union Guvern-
ment setvices 1n the Hindl language, a
language other than their own mother-
tongue, moderation should be prowided
fer 1n thewr favour As for thrse who
opt to take the exam:nations in Hindi,
thev should take a3 compulsory paper
in some other modern Indian langu-
age, and 1n that case also modera*ion
may be provided for But that 1s how
we shoulq balance tne situation

Madam Deputy Charman, I do not
wi<h to say anything mure I thing the
subject-matter can be discussad  dis-
pacssionately and in an objective man-
ner I agree with the hon Home Min-
icler and n fact I must say I appre-
c1ate the approach of the Prime Minis-
te~ and the Home Mnister althcugh I
am not fully satisfirq vith everything
that has been provided for mn the Bill
If we discuss the matter dispassjon-
ately with the right perspective kefore
us, in mutual tolerance, in a spirit of
patriotism and confide 1ce 1n our future,
it should not be difficult for us, given
th~ goodwill ang the rizght application
of our mgenuity, to find a complete
natrona] agreement over this matter
Very nearly they have come to 1y, I
wish they had gone a step or  fwo
further so that we could 1ave brought
about complete nnity On questjions
of principle do not compremise, but on
practical questions yoa compromise, ac-
cormodate the other man a- far as
possible, and I think, :f we take tFis
rcasonable approach, inflexibility 1n
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regard to principles, ramely, that we
musi have Hind1 as ilie Union Official
Language, and flexibility 1n regard to
the practical implementation of the
decision, I think 1t 1s possible for us,
far the entire country, for the people
of India speaking many languages in
all parts of the country to put thewr
heads together and to arrive at ga
common, agreed, national golution to
one of the finest and one of the most
significant problems of our times We
must live in India 1n unity; in unity,
1s diversity We have provided for
diversity 1n the reorgamsation of
States as linguistic States and given
the regional languages the status of
Offictal Languages 1n the States.
Must we not then find out a via
media for unity in the whole country?
Angd that 1s to be provided for Dby
making as speedily as possible, but
rightly and democratically, Hindi as
the Union Officia]l Language,

Thank you.

=t gwo FemAITEW  IgawElq
e, B far oft ¥ ow ow
WIS AT gAd F a4 fewww
77t g< I & waa fa=me sty 7 @
g fey #1 Ja1 TWge A )
awdT fFa, ;@ gEN sga s
FgAT AT W AT & F =z faw
FT ST X F A0 aqer g g
AT qAAT TVd AWA NG §gd a9
gEr T g 8, TEAE FET & 4
qEAM FAfT § fF 1y g ve ag
NNT FT AIHAT gHATT QU Siq9m
FAT ¥ UF 7 F I AT @T AT 4
39 a9 frdft oY A T gwd Aoy
foqr, agq SN @gw ¥ F 4T,
HYE W Fgd SATRT T AR @
F arg, A F fa=re anan ¥ amg,
2 FT AT FE F fqU, ouF F#7 avq
FAF AT A7 AW nw dET w
IgS A UF GHAT fFAT | 97 der
gaTe Jfaam % fmr 2, 5 3w e
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far d A g aag AT T Wrag 1 -

98 A9 n{=gq ¥ faaf@ & 7 98
qat WY 934 & ar I fw
7 F AT F GRS TLTAN
a® ¥ faure fFar o6y faam &=
¥ arz gg faewm e & g® o+
WWHL &1 8 G@ET AT AT 7
TSl B 9Y3Y F fou w97 57 fanir
FLAT AlEY | FaT WTTFT AW & fF
TAT 3YY O ® AR Far faar ot
feeY frmar fqama, forasr =2 @
# g il 99%7 QU 99 FT wH
g9 g F1 g0 fzar mw @, qrfE
9 FFR AGY I F @I T,
FIAT AR F7 2@d gu faw #mw
THFT AT AT AR, qEAT =18,
favm w1 Wfgy, @t fFar om0
afea 7 owgte A ara 52 § 5 39
83 el # gAA 1 777 (Far, a8 faega
FTH 3T T3 A, AT & g afew
T AT A g WA A gL | 5
T g § O for 997 2w @ 39%
FIATT @ A, I 747 30 AT T 957
73 faare T A & IO eAA ¥ 7
¥ | qZ 417 735 ofr IR gAY 3 Y AN
FE-ATE, M AITT aA HINIE, 73
T TF &7 IF FHAT IF TF FATL I
&Y TEAT Il F7 fawrw @ <
¥ gom o owdta wwd gArd
gfez ¥ ff ¥ amT Ag T
qQre I T g fF 75 f=fr—1 &
HIAT § AGF AT 98 F AT AT
_/MRATE ——

“It shall.-be the duty of the Union
to promote the-spread of the Hindi
language, to develop it so that it
may serve as a medim of ex-
pression for alt-the elements of the
lcomposite culture qf India and, to
secure its enrichment by assimilat-
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ing without interfering with s
genius, the forms, style and expres-
sions used in Hindustani and in the
other languages of India specified in
the Eighth Schedule, and by draw-
ing wherever necessary or desirable,
for its vocabulary, primarily on
Sanskrit and secondarily on other
language.”

THy M WA g afey fF
faa®r g7 afAas #1 w7 AT AT
§ a7 BWTA ST WITHT FT €2
Y, ITH! AT AHY, IART §TY AT
ITH AT W W@ FI T 1w fo=ly
STt &7 WraT AEY g, (T ST @y
WY 21T FET 7T HIT Iq1 F 5794
# wFr W@, qvoag ey g o
fear a1 gfga wITT AT TG
EWT | 97 A ATH FT AT § 1 a9
& AT g " & F vza drgge W ogna
Y 9% w1 ok (v @ aw Taw
AT F SN § gAT IaD! (747 ] )
T JT GTE AR T5 g F 9w et
FT gad o f9% § 98 9% wave fegwy
Y qaE agera ¥ {7 agt av @l

g1 .
Y RIS HATC I FT T 7

1 QRO FeFATIAW : FY FWI,
AN S FIAT 74T & IEHl § qHAAT §
YT Fa1 5 & wosv g, & svod e
W\ @ E

“ye s AR I oA S
AT § W ST F5T g wogr wR faw-
fa wrand & faea weR ¥ fg=t s
AT AT 937 Fgq a1 AM9T FT WA
TaH T@T AT § | UF a7 SHW T8 7Y
a1 & fF fergeardY a1 &7, 39 a9a
fasry =5 & gmX qmw foarz o, 99
farg #1 g 0 & ¥ femged
ATH T WTNT § 7 1R w0y, forg A &
AT SH AH, TT G F1 A7 far §
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AT Y | a7 F F fr femgery
TH AT AT ATST AET &, IEH H AL T1
AET A GHA, I HAT T AT 55T o
TE TE EA 4T | QAU S a7 47 fF
2% WISTHT Fi 2O T A A& A& (orm
21 W@, 72 fawra gfass @ A
AW ¥ M qr9 Hq TRAT AT
FTAIE T T ATAT ATIT, IEF HIT
arg fzet A a4t 1 7 w0 o R
AT ACE q AT T |7 AT 58 AFAT
1A AR A FRT A R T A
AquAT F AR AFAT F7 ot FAA AT
fzar 1 =& &1 347 gady F7
9 2% AIOHT § FISH &7 1§ AT 72
390, FT6F Far B wiawr wwgw g
Afaaqra § g1 & 993 T g s
i faF a0 & UF A qrU e W
RAT F A U TifEarNzY  wHEma
F faqln & wexeq & wowr g fawmg fr
Ae [I® AAF F AT | T 59 gr Ay
i & % gaft gav foedt 1 7@ &
fay =Jt3z ot &0 fox g8 fFar
FfRT 37 9W AT 7, TEe AT A,
57 J197 qI9TAT BT gF wegr AT F
S0 & fqd A g4 T2 19 AT
T.f57 fF gz Tt FT HIT HIAT
UF AT Ty, HIAT AIAT TF  UST
T, T AIT8 WIALAT FT &7 § @Y
U AT HAT FT AIAT AT A
NIT A FT AT | AR U FIW 3 |
I FIH FT EIA @A T EA WIS Ig
WRATT TG FL, §F WA T5 T@ TFT
agr ¢ f& gaa fg=r &1 5, e
ATITHAT FT FIST AT TF HTAT AT
F qI AR, 94 &2 A% 74T 9gam {9y
3T AT BW TEE A A TEA(Y A WAL
@Y 9 | AT FTE AFATE AW §, T
ag gawar wifsy % oy ot B gwry
T T 1T qT G2 FT9T 7730 m‘ &
Ig F13 F AT faTar e9m aw K wwy
|, SAA[ AT €7 2 A4T &F | A AT

[ 2 MAY 1963 ]
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7% & ¥ 72 & 7E) o% fF v aw 37
TS ATITHT FT AIFT AT 7 {797 758 q%F
IFT faFTE Y T AT T | 7
ug fegfy o o & 0% & &9 F a1
S FATC QHA ATT 342 & HAHTT
et wrar &1 317 F qTeE, IHFT fawTa
FIA F FIET ST AT FT U 4
E1 faw /7 § 9 3% were 9 few=y
F1 @ 3197 AT | S5 w1 F1 O
LET BUTT JTAA. A1 §I1A A & ST
99 FTT /19 75 & fF gav a8t &
TG ¥ TT 39 a'mq’raa%a‘wfa‘qa#
qHT F ATT SUET TFNH A 8, U
U AT TEFT ATE G B | 0 AY
femat &7 =T &Y gHTX I AT AN
FaTaT =TfEy, TAT gw g A AT oft
graa ¥ gt &1 gare & § 9T
FATT qT 2 FT FF 947 1 THAT § A
gz wrn, 3 oA fgw= &Y awg
oAST F1 FATAT FifEw, TE gHEO I
t17g &= fog greq ¥ § W& B, 99
ST A qgT &7 HAkE § AL a8 5
FUEY 3T 19 F1 FFAT @aAr g %
feedY e 1™ ¥ ¥ 97 wE &1 EWIT
2 ZET AR AW A CHFATEAT I & ZH
T FT AGT FAAT FT FITT FAT
7T Y TGN Ffek ATAE A § F AR
GHAAT AT @I g W 3T &0 T 57
Frere grat ¥ fg=t & A g1y SenE
ATTHT F1 AT faEme F7 qO S gua
Rqqq qza ¥ fFar 1 e f safa a9
g ow A fgdy F& ferary, format
AT ATET TG aE & AEY AT §
RAIET AT ¥ FF qF qg oo @y
g, feet & Y fqeoma «2Y g7 aFan o
T qIET g ST ATIBAT &1 &1 a1q
femmar | & g sl F7 aga & wrnd
g fr v faw area F ¥4 ag
qv fos frar § YT gfeqor w1 & &4
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[ q7o wexaArerr)
&1 fo= 1 foar 2, #87 9% S1A= a9t
¥ gl orEr W) At At T {5a
qvg ¥ (e ey & 99® ITT AT &
AT &1 ogd g@rAr Arfgd . fF® 3w 3
AET T A wwy iy, e wfE
awrg, faaar =7 g7 awman g8 A
& a7 ATR F FATAT WT FLET FIAT
IR THF foy m@a {FAr WY AT
9% aqt 3 ag FW fFar, (98 qar
F1 EWTT AZ AT 7 IF U @Y Ag
qwrr 0T § f gy o aedr gf 9l &,
39 TIY IR A1 @7 I9F TE T
T EY AT IAY Z1 AT, AL AT AT
qFE ATA T8F AT, 7" N OWE T 1 AR
9z qg 177 Feedt & ag vy g A iF Wi
wfxw 7g & fa fyady ead sy g1
ST I IAAT FART AFATA FI
BX UF FTH W4 A0 97 1 FAT 2 |
TG F A AT A HIAT A7 =A0FT
wyg faay quy 63T FT9 T AF,
afeq T/g zA9T WY WA AT 8
W7 B gA SAmEr A g fEowww
=37 Dt T FHW AW AL FT TEA |
$H FTEN A F1H FITAT A ST JT AT,
Ffpa o feafa gg & & fom 297 =9
T F FT T91 g1 7Y oY 7 AT TGT
w1 f% 979 ITATE FT wATA H TEA g
T U AT W T FIH T GH T AFT
R fg=t F1 awamar £ W Ew
fazem g7 | o wwAw Ag 2 fE QY
T JIFOR 0T, R AT g AF 2
T A g A IR A A9 2 fF
T AT # ;T T 77 A AF 2 AT
Ug FH EA AW T /XT ) qA 1 OAT
LISCEARGE S C RS S A G B
afex mg FEgT oy fF 93 =t §
W9 A TE ®TW AET F QG AT W
TA IR WAl H g9 TT 1] 1 GOF F
HEA & T qH g g1 T AR THE

[ RAJYA SABHA ]

i

l

Bul, 1963 1878

zafad g1 T & fF va aF v FT AT
F1 forq ggar & a9 w7 (qw Fedr &
AT TH FTW FT WA FGIA X FEH
Z21A1 Aifgy, TR SHE1 ToTET AR |
ST 92T 1 oy farwrra W AnfE,
afes foama a1 & ag wo SwEa
3T IH AT FTY ¥ Y€ F gEL A,
fgq = faw w1 ofw g7 § a2
U7 33, {2 AT & ag g7 T AT
%1 7 39 miegrae & amA 7 fF
TH {© AT § o7 98 #1997 27 /96T,
vy qre W gzAar Jifgd, a1 ™ q6y
gare argq w71 fexfa & ag fegfa agr
T, 2 aE Y yaF? ferfg gwy amA
31 g1 st | ag feafa ag gl
ms fgdt o7 oISt T 1 Sl 0w
T qE AT AR TR ¢, AfwT 39 a4
T AT 9 AT AR fgeET ¥ v ag T
TE TEFE T | A F "wOw AmHA
FIST FT AT |IEAT § | W AF T
HIAT FT TR W AWM &, AfFA
TUST 39 XA F WIS A AGr @ 8-
Tg Tqsz ®7 { ¥ qT09 FEAT AGATE |
o ey oy Ffqresrgv @ w17, wgra 1
DI ®Y TAAT AVHIIT FAT §, A
v fl HE AR AGFAAT A WAL
T AT AT | AR T Y g Al
IAqT § | WY 939 § g7 ®IF AT
Fatesw § fa {1 € 9T A, 7T I
FET &1 VAT AAAT B |

Surt BHUPESH GUPTA: But in

Bengal some Ministers refuse to speak
i Bengali.

Surt M. SATYANARAYANA: That
is his privilege to speak in any
language.

a5 g0 dro 7, fagrT #, uweai

¥ gy fwdy ofr w@eadt § @9 9@,
fram woey ATTATET &, WO ST

arar &, fadT #IT M §o§ 9 Agr

o | TAIFT T aF (geey wEr v
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IH FFT 7H WRAT 1L {0 FAA 9AT
Ty, fad Fer ¥ 0 ofiT dex &
Wi 3 {7 FP Y wd Wit T A
T {9 = 9gr 7w F7E g7 A= N
SEST AT AW T 3%, qAAT FT a9 o
FIF (AT AT 7E &1 AT GaT K AT
27 & & fod gy wame (eafs 2l |
gafayq a7 a7 & & €7 &7 7 g0 7%
F 5T WY AT AER fF gV A9
F1 omgguir wrar fgeer we s
WO & a79 7 {Fq 475 ¥ A A
&Trar A0y L TAw Ay & W AR
F AT TAAT AZATZ | Ox AT A
ug & B AE 9 Y aw A T T
TG (ERET 931 AT FT AATY FT,
ST fF g @wr q4r7 &7 ¥, Afaa
IAq {ge<1 TTATeT A AT TN )
fged) vrstarar Aw 7 3" R oA oft
eufa {247 7 & w79 ¥ foaa oo A
IAF. [T 7 feedy F7 wqTY AT, IAET
A 7 fged w1 T Zn, 39y
T F f5ed A7 eAR A1 RV IAE
I F79 F\| q07g 097 {770 FT eI
Iq+ |MT T A {gedy v qern gy
T a9 % fe=dy &1 99 WA (G (T
% W1 ag wAm qg w7 q0, faw
greafasarg 0 gra feedr F7 97307 F3F
qg fZedl aral ¢ MR @2 AT 6F A7
FE GFAT 7 & g9 W7 IFA AT wsHy
ferdy S @ faadr mwssr feedy wm
AT & 1 WS OF AgT aE7 A Ay
ferdt M7 migedy a1 o AT B
WATE 1 uF A feedt A % dew K oA
NI ZT AT & {6 wisll 9T 9 W2 ¥
ug -fg £ TR0 WITH & I AW AR
g OR AU { FW FTA R IAT ;T
T EAF AAN A FA & % faw
TR AT a1 W Gra W0q TFFT TG A
TFEY | 97T 41 99 7€ g fF WS was
&re T WIRT ¥ WIS a7 ¥ Wl ¥ off

4
1
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TET & AWTT T AT7AT ¥ RATA X FA
Z affeqd 39T 9 & |

IAT R7T U &M 74 AT
TATAT  HATA § HIN AA
oo ¥ 23 AN FAT 7
w7t fr afgm WA ¥ Yoo gy
Ry AT AT RAST AT 2 3atad
AUA w1 "AAF T wHE g
FIATAT ¥ HATE A T 37 £, Jo fYo
A g AT & § g, AT 9 ¥ Az
TN Z | T T AT AOH] KA WAR
T qFAT 2, & Ya7v TEAr .z ‘H\T
wifpfaae Ao FHEA #7 foE g
Tg wEAT 3, AT FOIE A ON e
qxarZ W7 T W A0 F 3 76T
& 1 A1 A2 WA PEA AT § R
zfgor WA 7 ofarAT A gy
FHY B TACT AT AGA 2 1 @, A
A A HASAT F=T AAT g 7T ag
Wi A FAAT ¥ AT 2, i oy
fesdy & wegr w19 T ¥ qEq &
AfFT & wpar 5 ¥ £% 0F wrdo mwe
q¥o WIFAA &1 ATRAT A1 {F 34y
& wsdfr aveg & faedi 7 oawr 57 wwy
2 Pt w=d) A7 AT N FW w5y
%, 3 fgedt o frw A 3, Faedt Awar
g5 8, fzedr 7 4947 757 § A7 f=hr
T FN T AFq &, A0 feedr Ty
®£75 797 3947 A faq 7§t fyaar
3 &1 FF IR WAST B F7F T8
faer qear g | 3998 77 T4z T gy
w7 fAFE A9 A& A0 fF AR
% ard fg- 4t &7 IT90 0 AR | I9K 73
fagare 7Y gav g fF ST & 48 @ g
9% a1 FF el § 01 fF & FgA g
z W17 F® S WA ¥ SAFT g Ay
ARFT[ § AT ALY, TAF (AT 397 fasarar
AT & 1 A 9q a¥ OF faza & @rg
ferdi #1 fa7m™ 7ft 20 7@ 75 fgedy

4 pM
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[+t Tre megaTII]

TAATT AT a7 AFAT &, AF 6T AT
& | @1 KT TUTATYT GAF & AT AL
T & ¥4 FIH A HEAAFAT § AT
L T qAY TF G AST L AT T

/%'%T I § q95 9ZF § ag AT
TEAr ¥Tgar g v g afqafady §
ag gfaar g1i-—8% g AfFaf=dr ¥
AR qE FAEF A al, A 7 2
T Ag «77 | &1, fwer ofr gfaafady
¥ g, Azw waadz oAr  qrfwe A2
fr =gr &1 &1 fedt weEw | e To
T FIAL A1 IART IT T7E T AT
faer S AT & T4 FEAr T0F A
wostt & FIw £ gfaar g, feed
FLAT ATZ AT TAH FW H1 giaar 3
T AT WIAT § F7AT 0§ At i
T & ®7 A Jfaar g1 AT A5
At wrarat § AW F qtC 9T ITAT
farett g1 &7 1 AVRT A fATar a9
a% 3 fgedt § a=t TG F 19 79 F7
fezame 787 o1 qFd & A7 48 P
Srg Ay & 57 2 0F ¥ faelr ey
a%g ¥ Irar § 1 gfafadr gizw wA-
T IW FT §1 7 g6d) 2 1 G iy
€A FTH FY FT AN &, TSLHAT ffFey
T IR FI FT AFATE, T AT FIAT
IE T A AN & F7 TFAT E, 97
afewe 48 3 1 WS g ggFA -
Ffedt wigw AN gra fRafxT @
@& A W a8 38 T A1 g
FIL A & oY g7 T fgedy Avfeaa
F FTIAT gt 1t £ agr # qFraf=dy &
tfwfeazs g Al 998 fird difeaw
# gy dlo Wo, THo o AT & AT
AT & A AEET § I
SH ferdt Hifeaw & s ot a1 s
FAT W8 IAFT 397 f@y 9T 3 faur

[ RAJYA SABHA ]

Bill, 1963 1882

W13, 87 7T GRAAT Z ARAT § A3
TG WAAY ¥ FOAFATE | AIY AL
qfews 78 4 BF w77 b wrea § w8
Afya 7z 99 F § fgedr agv woeft
gL q AT E AT 4PF qar 77 fge
Frgara #7 owier A8 5, sy faedd
F AAA FT AT T AT AT AL F
2R GETAIT AT4T A AT A7 FIAT 3,
3 3gd weg AG q TAAE TF F
5 &, w3 WsF osT A &, WY WP
A A7 J6 81T awR waA
¥ Ffeg we3 WS AP TAT
X TRy | 3% A #ar PR iR =%
ar qevg TEr 2 fF e T & S
#1 zfegar T ¥ & S6T 451 AT,
7z A weaw A4 & Or afwa wra &
F FFT AN R INT WA A, 7
ST #, TET AR ) qF AT T4 8
#OFT 59 35 H WA 77 e 3 FF 9
F ZAT g, A A FAT A5G 7Y
FITY BT ITAT XA F A7FT 9GO0 AT
7 AT &7 g7 ZAT, A AN AT A
w53 fymfaal # 397 w9 T«
FrFT AT WO H 93T A g AT
AT a1 AT 77 3 FF gar 59 v o
T 30 @1 & a7 whd wv v @2,
afea ot avat ¥ Frvar &m@ fFar &,
ot oy fopar 8 7 390 wEr O RS
I ZRC A WY TR0 AF /A
&, Tar aA ¥ Y AT U XA AT R
& 9T 3w A A TR B I RT FW
fear ar &0 ga7 38 A @y 5
fadY Zor #Y F1% 7xrg AT, BAY A
i fz=2y 7T ot ey 3 A7 3y 7Yy
AT FY A% AGAT HEADF F——7Y
fF Y gepa @dt | Fepy off 37 3w
# o=y K5 F97 ° AewT fray a0 ?
T FT ALY, To dYo &7 ALY, fagrT Y
gt afew FAA AW AT wmOTEE Ay
AFT F 377 T A7 Pafre Tt Aoy
B FAAY I F7F IAG I A00R A4,
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IAF] ATHT AL, JAF ST A9 | UF
fomTer o9 ST =2 @ oE fawe g
qAFT &, WA HY OF GEAF FT H
Aty faaw fae e fAafaa 7
ey fgegeTe At A WAL e
av gq &, 3 @ @ 2 fr 3 aege
% wex &, Al ot wrar &1 & A
IAET FE A R[S (AAAW AT ¥
W & guT g 7 gavigg oAar
gafay £7 7% & gae X T =
"qae Aqt, 2 B w1 T R
WA AT, T OAEF AT AT T
qAF TW FY WEAE AW
F7E 9 WEAT HT GEIX FVF IY G
IS FAFT | TAT F/H (B DA A
e (A @ 7 %8 ®® 39T ¥ FT
FoF O\ TFT AT AT A% w,
g, T Hr@d F FH A& T afer i
fqa rat 7 qrwT TG T ATt G ALY
ITG AT HE A I {1GH T AR
FAFT AT Afeed &, ITFT AYAT 9T A
AT FL AT ITE AT F7A &
FH A4 § qAlew ITHT gAT FL, 7
aar &% AfF fgedl wrar & o fad
fqs WETAT & ;ST ATHT F HIAT 9
AT % WX q9 T F1¢ At =T
fgm AY 3z T fF oA IV
aifeer &, 3ER AL qET }, A A
ez & W AT A Bl 2 o A
for 7g oY §1 &, A 9 W §, w4 A
% faadt wad & @ a2 ) ag A
TE TF AL WAT 3T RA 7 &%
A AT TZITA FTAT A &, ST T gL
# foar F7% I ¥ wmAr 37 FAT
A &) T &AL AN |

WITST U & A A & (A% uF agT
TR FY F T T, I7 & €]
agy afewr SaF =g @7 A g,
LS IR NCS AL P B
I % & AAT A8 vy, e -

f

[ 2 MAY 1963 ]

Bull, 1963 1884

A% 9T g1 918 AR 3T W F EX
TF AT & JTLT AT T TG
Wrd, 3¥ IF F 39 fA=gA Fw0T ¥

T I T FIETT T8 FT, AT TF AR
230 &Y THRAT G9T T TR AFAT |

Iz UF 4gT & T} FW L, AAT-

qEO $7H g, AR &7 § 99 A57

FAT T | TF TAAUL FY FIT FT AFAT
afrw g8 AW &1 qZ FIW SWAT F

NAT FVAT A1E8 ) § 4 99 ¥ @y
q17 97 Fgw I I¥T W TE——
Tty 77 w7y T § 6 aw dEe e dEE
F1 AT B, WiET §go AR A7 3
72 % fe ey aEwfas s &,
ATIARF  FAFTAAT T C@ET 367
g T AT F4F qT 9 qgT ARAT
F gry, AfET WY qAT qTF ¥ HRAL
T AT FX A FIA FGA &I T
FT q1 OF I q g8 7F71T 3337 %
FZA TIART T FAR FAT qg W90
Y AT TFVE | AT AT FE AL

%7 gz Fwr o <y § Fe g Ay 3 e
F1HIT T Y TSAET 79 AT, wH-
ATATTT KT AT WA faay ww oW
i forar, Ffad Aad 78 § fv %9
e GF W § 5 o sgAr ame
g 9T 9T @A F, A(Hq S
FEAATN TET FAHT AET 2 | GAI
gag K A@r m@Ear fF FEoawd T
AT BT FT G F——AGF g7 979
faar & fF gffas & gw amfar §,

9% T (A AT TET & AL EH TG

a7 qrfegrie & A GHAT ey 2

W& QEr AAT 3 R oAE & uw g,

1 39T 21 g0 fegmam &% WA

F1 FET FT A FH G GEAT § IR

T FZ FHGAT T4 AP, TIR! WA

TG g, a1 8 & e fw A

&, {5 TFIT S § AT 98 TEa

T 2\ AT W F qEw wfafer faw

aOF g & 9@ ¥ A §1



1885 Official Languages

[# gxo FegATTTAY] .
AFAT g F (7 T-—gury AR
¥ A& wtar & 7 zafay oy o ¥
FOA H TR F ATEO A0F A
&7 3% [ gfas & wfys ga7 #7074
&\ WATATAT £ | ¥F T T qEAAAF
a7 9T S F1T &7 VET & IHF FT FA
T A a2 ATHT @1 2 fF a7 Fr arfa-
feqr T AT 3 A9 A%, LT 9%
A agd ARIFA 2 % 9 G2 qavg g1 T
Tafad agT R TN T AT A
FIHTT B i T Hrasgsar & 7} a8
affr a1 f & @ 2@ g AW F R
#qft #§ 2-~37% qg s faaw 2, AT
qUEA £, ITFT 3% 97 I F, qgeT ¥
TR IAR! AT S AT SfE & A
gafeendl & 97 ¥ WMT FT I@I
o= 7A@ F A §, @y )y A2 afew
feegeam ®Y Wty ¥ 3w 99
2 1z afer ¥ & gren v g fF oww
F T T ATA § A g AW A I
qHr FrET 7978 Sraar o i gmre
2| A VT FT OF qgT LY A=A
IR AR FTasIfa® wmt § g g3
Y7 fg= dY gurdr ggAnT wrar 2 Az
qgT W AT ¥ T GIAT

O TAX AT FeWr AoAT A & g
g I fF Agmdid e §8 sayan &
FEIA ARG &7 F, W7 w77 av oy
F RAT  FF IART ATA 9 ATT F
@ arg grar ¢ e fee g ame
TEFW & g7 faq 4 & WK
ad ‘W g Wty av ‘g dr
Afed 37 AT &7 IS F FT T899
FA FT F1E AYHT A AA——Ga7 F
fazamr @ g

eIl wgEaT, ¥ groFT aga
et w=1 w747 § 5 o qF g
arew faar

Surr C. N. ANNADURAI (Madras):
Madam, while I was hearing the lucid

[ RAJYA SABHA ]

Bill, 1963 1884
explanation offered by the fdome Min-
ister, I was almost convinced of his
ability n tight-rope walking., He has
tried to present the present Bill as
the best convenient measure that
could be thought of under the pre-
sent circumstances and he has made
it also appear to be as harmless as
possible, but permit me to say that
after the clarification offered by the
Home Minister here and elsewhere, 1
stand unconvinced. I rise to oppose
this Bill, conscious of course of the
numerical factor—the political arith-
metic working in this Assembly but
I think apart from political arith-
metic, this august House will pay
some attention to political ethics and
democratic  liberalism  for demo-
cracy does not merely mean majority
rule but it means fundamentally, also
recognising, sanctifying and safe-
guarding minority rights and even
minority sentiments, That is why I
think—even though I am almost
alone or, 1f T may take my colleague
Prof. Ruthnaswamy along with me—
1 cannot find any other support in
any part here. The Home Minister has
stated that we in the opposition side
strike at one another. This is a pro-
blem wherein everybody else strikes
at me and yet I think I would be
failing in my duty if I did not pre-
sent what I feel sincerely before this
august assembly. Therefore it is
that T sav that I am thoroughly dis-
satisfied with the present Bill. I am
dissatisfied with the present Bill
because it does not satisty the sen-
timental objection raised to Hindi

.beimng made the official language and

that sentimental objection comes not
from a small part of India but from
the southern side of India as a whole.
Of course, my hon. friend, Mr.
Bhupesh Gupta, especially today he
wanted to drive out English and,
therefore, he was very harsh in pre-
senting English, even the romantic
characters of Shakespeare like Romeo
and Juliet were presented in a very
harsh manner, but let me remind him
that T am proud of Tamil and I am
not as proud of English as T am of
Tamil and in my State Tamil is the
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official language. Mr. Gupta’s friends
ought to have informed him that I
make English speeches only here and
in my State I speak in Tamil. I speak
and write in Tamil in my  State.
Though it is run by the Congress, as
far as language 1s concerned, they
have made Tamil as the official lan-
guage and they made Tamil also qhe
medium of instruction 1 higher
classes. I would very much like my
friend, Mr. Gupta, to influence his
Government as I have to a certain ex-
tent influenced my Government.

Official Languages

Surr BHUPESH GUPTA: Sorry, 1
cannot.

Surr C, N. ANNADURAI: I sympa-
thise for his inability but I would like
to tell him that I plead for English,
1 speak for English not because I am
enamoured, not because I think Eng-
lish ought to be given a higher place
than my own mother tongue but

T plead for English just because it
is the most convenient tool, it is the
most convenient medium which dis-

tributes advantages or disadvantages
even. Very many arguments have
been advanced to say that India has
got to have a common language and
if that base is accepted, one of the
Indian languages alone can beconte
the common language. Nobody doubts
it India is a unitary State this argu-
ment is logical India is a federal
State, Indian society is plural, our
political system is composite and in a
plural society and a composite politi-
cal system, to plead for a singie com-
mon language will, I think, create in-
justice unawares, create handicaps un-
awares to some section of the so-
ciety. That is why the rudimentary
principle—nobody  can  misunder-
stand that and nobody need
offer more explanation for having a
common language—becomes impracti-
cable. India is not 4 country. India
consists of various ethnic groups,
India consists of various language
groups and India has been termed
very correctly as a sub-continent and
therefore it is that we are not able
to find out that common  working
medium as far as official language ks

[ 2 MAY 1963 ]
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concerned. Even today my hon.
friends of the Congress would for-

give me for saying that the Congress
has presented and the Government has
accepted two National Anthems,
Vande Mataram and Jana Gana Mana.
Neither of these two National An-
thems are of Hindi language. They
come, just as my friend, Mr. Gupta,
comes, from Bengal. That shows that
whatever may be the claim that the
hon. Home Minister may make *hat
Hindi has progressed very much, how
can I be compensated when I am told
that Hindi is becoming progressive
when I have got a language five thou-
sand years old and when I am not able
to make that language the official
language of India?

I will say that of all the languages,
barring Sanskrit which has become a
dead language, Tamil consists of liter-
ature that goes back to five thousand
years. 1 may tell, Madam Deputy
Chairman, for the information of the
House that the President is going over
to our part of the country to release
the English edition of the ancient
Tamil work TOLKAPPIYAM. TOL-
KAPPIYAM is a grammatical work
written more than three thousand
vears ago. We possess such an inheri-
tance. Let not wmy friend, Mr.
Bhupesh Gupta, feel that we are act-
ing like some toadies and, therefore,
we want English. No. He has stated
that he pleads for Hindi and he wants
Hindi to become the national language
and official language and yet he did
not attempt 16 learn Hindi and speak
in Hindi.

Shri BHUPESH GUPTA: I did not
have the time.
Shri C. N. ANNADURAI: But he

had time to learn Das Capital; he had
time to learn the underlying difference
between Russian Communism and
Chinese Communism. He has had time
for reading everything except Hindi
and yet he spoke for Hindi here and
had a dig at others saying that Shri C,
Rajagopalachari said something at a
big meeting It was not so awkward as
he has presented. T sat by his side
when he addressed the meeting.
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Sur1 BHUPESH GUPTA: I read out
“The Hindu”. I did not know what he
said. I read from “The Hindu.”

SHrI C. N. ANNADURAI: For his
edification I would, with your permis-
sion, Madam Deputy Chairman, read
out ‘

Szrt,P.'N. SAPRU: On a point of
order, Madam. Is conversation het-
been two Members allowed?

Tae DEPUTY CHAIRMAN: That
is why .1 am asking Mr. Gupta not to
interrupt.

SHrr C. N. ANNADURAI He was
saying, Madam Deputy Chairman,
while T was sitting beside him:

“Because of the Hindi question
there is estrangerhent between my-
self and my old friends and because
of the language question my inve-
terate enemy, the DMK, is sitting by
my side.”

This is what he said and he asked
the audience to draw the lesson by
saying,

“Here you find an
language dividing
uniting”.

He said, “English is uniting and Hind
is dividing”. He presented it in such
a manner.

example of
and language

Surr BHUPESH GUPTA: There
you are.

Smrt C. N. ANNADURAI: There.
fore, if Mr. C. Rajagopalachari or

anybody of his way of thinking pleads
for English, it is not because they are
enamoured of it or they are not ena-
moured of their own mother tongue,
The Home Minister was very sincere
when he dealt with the two grammati.
cal phrases “may” and “shall’ and he
said that they are capable of two in-
. terpretations. After modestly saying
that he was not a lawyer, not w=all.
versed in law, he said, the word “may”
is capable of two interpretations and
he also stated a very dangerous poli-
tical principle. He said that the Bill
or any law passed by any Govern-
ment will be effective and fruitful only
when we know who implements it
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and how it is implemented. 'This is
the worst part of this Bill. Any law
should be so easy of interpretation,
not of double interpretation, any law
should be workable not only by
august individuals like the Home
Minister but even by ordinary politi-
cal people who are to come after him.
If the Home Minister were to assure
me that everything will be all right
if the Act is simply implemented pro-
perly, I will have the fullest con-
fidence in Mr. Lal Bahadur Shastri
but may I ask if Mr. Lal Bahadur
Shastri is going to be here for all times
to come? Should he not become the
President of India? Therefore, just
to say, “Well, loock at me, I am here
and I will implement it properly

Suri BHUPESH GUPTA: If he be-
comes the President of India, he gets
more powers.

Surrt N, M. ANWAR
Please do not interrupt.

THE DEPUTY CHAIRMAN: Please
listen to the whole speech.

Surr P. N. SAPRU: This is 3 run-
ning comrmentary.

Surr C. N. ANNADURAI: That is
the highest compliment that «n oppo-
sition party can pay to the ruling
party and he deserves it. And there-
fore I say that any law should not
be left t¢ the vagaries of future Gov-
ernments.

Another dangerous thing that the
Home Minister stated was this.
While we were discussing this, he said
there were the courts to decide.
Madam Deputy Chairman, if every
Act is to be taken to the court and
if for the implementation of every Act
we have to be at the beck and call
of courts and judgments, if we have
to rely on the lawyers and the judges
—and the Home Minister has made
very pungent remarks; we know that
the lawyers differ, the judges differ—
where is the certainty? Why do you
enact such an imperfect Bill throw-
ing us 1o the wolves, asking us to
go to the courts to know the real
meaning or the judicial meaning of
the simple word ‘may’? The Home

Bill,

(Madras):
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Minister has stated that if ‘may’ is re-
placed by ‘shall’ there may arise so
many difficulties. Difficultiés do arise
but the Law Department remains
there to ease out the difficulties and
present a Bill acceptable to all. I do
not think that the Law Department
which is able to prepare Bills ev.ry
week even curtailing Fundamental
Rights, is too poverty-stricken in ideas
arid inefficient to present ‘4 perfect
Bill. Therefore on the face of it and
on the interpretation offered by the
Home Minister himself I thlnk that
the Bill is imperfect. '

Afother very curious things, the
Home Minister was saying. Of couise
he presented it in a very. sweet mgn-
ner. He said, ‘I went to Madras to
the Hindi Prachar Sabha Convocation
and when I met thousands of gradu-
ates there I was wondering whether
I should address them in Englis}yand
they said, speak in Hindi’ Is 1t any
wonder Madam Deputy Chairman,
for the Home Minister to address 't‘n
Hindi in a Hindi Convocation. o
~whom does it do credit? The amazing
part of it is that the Home Minister
was doubtful whether Hindi would be
understood there in the Hindi Prachar
Sabha Convocation. He was doubtful
whether Hindi would be understood
and that is why he enquired there in
what language he should speak. There-
fore let us not fall in for such things,
I would request the Home Minister to
leave such funny things to younger
Ppeople and present more cogent, more
logical and more responsible argu-
ments in support of the Bill.

Now, I would like to deal with this
question under three or four broad
headings—the problem of language
during the Constituent Assembly pro-
ceedings, the experience gained during
these 15 years; thirdly we should take
into consideration the Prime Minister's
assurance and fourthly we should find
out whether this Bill gives effect to
that assurance of the Prime Minister.

First of all, let us take the delibera-
tions of the Constituent Assembly.
Now, my friend, Mr. Bhupesh Gupta,
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was proving here that English can
never be the official language because
it 1s a foreign language and only Hindi
can be_the offi¢ial language and he

said there are only a handful of
people, toadies and lackeys
Sert BHUPESH GUPTA: 1 gave

the percentage.

" Surt C. N, ANNADURAL You just
go through your speech later.

. . who question Hindi and’
plead for English. Madam Deputy
Chairman, I have got here the re-
marks made on the floor of the Con-
stituent Assembly by Mr. B. Das of
Orissa. He accepted Hindi. After
accepting Hindi he has stated,—

“But that does not mean that we
have no apprehensions, we have
no suspicions, we have no fears. The
fears and suspicions that we harbour
today -were harhoured by us till a
couple of years ago when official-
dom was manned by the English.
When the Civil Service examina-
tions were held in London naturaliy
the Englishmen preponderated in
the Service. Now that the Civil
Service and other examinations are
being held in Delhi naturally here-
after the Hindi-speaking pro-
vince

Madam, Mr. Das was very prophe-
tic.

the
vears
Hindi-
U.P.
the

talking of
but 15

..I am not
immediate future
hence—the people of the
speaking provinces such as
and C.P. ‘will preponderate in
Civil and other Services.”

Surt ARJUN ARORA (Uttar Pra-
desh): He had been proved wrong.
The U.P. people get the least number
of places in the Services now 15 years
after independence and Madras gets
the largest because of your dear Eng-
lish.

Surt BHUPESH GUPTA: He is the
Governor of Uttar Pradesh now.

|
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AN Hon, MEMBER Not he, he 1s
another person

SHr1 C N ANNADURAI 1 thought
that a close friend of the Congress
will understand who this B Das was
This 1s another person who was a
Membe. of the Constituent Assembly
Then another Member, Dr Subba-
rayan, also pleaded for the retention
of English or alternatively he pleaded
for Hindustan: with Roman script 1
am powmnting this out because the lan-
gauge clause 1ntroduced in the Con-
stitution, though 1t may be an agreed
solution, was at best a compromise
and m all compromises we lrave god
every legitimgte right for a reappraisal
and rethinking My friend was say-
Ing that as far as Hindi was concerned
it was a settled fact that Hind: 1s to
become the official language 1n 1965
and nobody could question 1f No, Sir
That 13 not the case, Dbecause our
Constitution 1s flexible, our political
gystem 1s democratic and we have got
every right to amend the Constitution
and we are adepts 1n amending the
Constitution

[THE Vice-CHAIRMAN (SHrRt M P
"BaAarcava) 1n the Chair ]

We are amending the Constitution
for the sixteenth time and I would
plead for a reappraisal of the langu-
age 1ssue and ask this august House to
inform the Government that insiead
of allowing this bitterness to grow,
this rancour to continue, 1instead of
two camps being created artificually,
they should take up a reappraisal of
the languagc question and keep till
that time the status quo If that is
done I would be perfectly satisfied
with the motives of the Government
Were not alternatives offered +o the
Home Minister by his own partvmen
at the party conclaves? Were all the
members of the Congress Party fully
satisfied with the Bill? Did it  not
need the entire cojoling of the Home
Minister and the persuasion of Pandit
Jawaharlal Nehru the Prime Min-
ister, to coax them? Am I divulging
any secret when I say that? D.d 1t
not appear 1n all the papers? Were
the Congress M Ps from the southern
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States satisfied® Did they not fight
for the word ‘shali’ Did they not
fight for the deletion of the clause re-
lating to the Reviewing Commitiee?
What was offered to them? Of course,
I do not have personal contact with
the Home Minister but even from a
distance he 1s a charming man and to
his party people he ought to be very
charming Therefore he had a charm-
ing way of dispelling their suspicions
but the problem 1s not their suspicions.
The people suspect the motives behind

this Bi1ll It may be argued that 42
per cent of the people (Tvme
bell mings )

Pror M B LAL (Uttar Pradesh):
He should be given more time.

Surt N M ANWAR:* He must be
given more time

Hon MEMBERS Yes he must be
given tim:2

Surr C N ANNADURAI It was
stated that Hindi has got the claum to
become the official language because
1t was spoken by 42 per cent of the
population If this 42 per cent were
to be scattered throughout the length
and breadth of India the argument
would be logical and it would be eth -
cal also but this 42 per cent 1s con-
centrtated 'n compact -nd contiguens
areas It 1s not spread over There-
fore 1! 42 per cent 1s taken into con-
sideration you are conferring a per-
manent perennial advantage on a
compact and contigucus aiea 1n India
and conversely permanent disadven-
tage to other areas And thcre-
fore, 1t 1s that this 42 per cent
cannot be taken into consideration If
Hind: were to be spoken throughout
India even by 20 per cent of the
people then we can say that of all
the languages Hindi 1s known {rom
Cape Comorin to the Himalayas.
Twenty per cent of our population do
know Hind: and thercfore, let WHir™
become the official language 1 ¢n
understand It though I cannot sup-
port 1t I can understand the logic
behind 1t But what 15 the logic be-
hind presenting this 42 per cent in a
compact area of UP, Bihar Rajas-
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than and Madhya Pradesh as an argu-
ment. It was Mr, T. T. Krishnama-
chari who once said India, that is
Bharat, that is U.P, k

SR SANTOSH KUMAR BASU:
Shri Shyama Prasad Mookerjeel said
that |

!

Surt C. N. ANNADURAI: Shri
Shyama Prasad Mookerji said it and
T. T. K. repeated it once. I distinctly
remember it. It first emanated from
Bengal. All revolutionary thoughts
emanate from Bengal.

Surt R. R. DIWAKAR (Nominat-
ed): You are repeating both of them.

Suerr C. N. ANNADURAI: Just be-
cause the elders are keeping quiet I
have to do it. Therefore, the 42 per
cent. entrenched in a compact area
cannot be taken as an index of ethical
majority. It is merely an arithmetical
majority, Therefore it is that I say
that Hindi has no claiiln to become the
official language. As the Home Min-
Ister was saying, we have had linguis-
tic States working in full harmony.
We have developed our regional lan-
guages. We do not even call them re-
gional languages, We call them the
national languages. Ipy my  State
Tamil is the mnational language and
it is the official language. Each of
these national or linguistic States is
developing in its own way. I
would very much request Mem-
bers of this House to come along
with me and note the present political
situation and find out whether your
official language problem fits in, Here
you have g6t linguistic States fully
conscious of their nationalism. They
are developing their national langu-
ages. Just as they are developing their
national language, Telugu in Andhra,

Malayalam in XKerala and Tamil
in Tami] Nad, s¢ also in ¥.P,
Madhya Pradesh, Rajasthan and
other places, they have got

every right to develop Hindi as their
national language, as the official lan-
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guage there. 1 found from the papers
that in Punjab, which is considered to
be bilingual—Hindi and Punjabi—the
Leader of the House was saying some
days back that he found great difficus.
ties in making Hindi become the offi-
cial language there. Therefore, I
would request, I would plead with
Hindi States to make their language
their State official language. Work it
cut and make it acceptable to every-
one else, if they want it.

Sart SANTOSH KUMAR BASU:
What is your solution to the problem
of a common language for the whole
of India?

Surr C. N, ANNADURAI: Maybe
my solution to the problem is negative,
not positive. 1 will present it in this
way. Keep the status quo by amend-
ing the Constitution. Let there be a
solution not necessarily by us. We
are not the last scions of India., Per-
haps we are more confused. We have
got more political rancour. In future
times a proper solution may be arriv-
ed at. Therefore, let us not geal it.
Let us have the status quo maintain-
ed by an amendment of the Constitu-
tion. I do not say it is my solution.
It is my request, it is my pleading and
I would say that on a solution of this
issue depends the entire political fu-
ture of South India, especially Tamil
Nad.

Surr B, K. P. SINHA (Bihar): Why
not the Hague Court?

Surr C. N, ANNADURAI: I know
I am facing the Home Minister and in
facing him I say as a Gandhian he
should give me the right of protesting
against what I consider to be evil and
unjust. I am prepared to take any
consequence, and I am not alone in
Tamil Nad. And therefore it is that
I would say; Respect the feelings of
people who have got a hoary lan-
guage, who think that by the imposi-
tion of Hindi as the official language
there will be political rancour.

Well, arguments are advanced that
English is a foreign language. Again.
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[Shri C. N. Annaduraj.]
1 give an example which may per-
haps irritate my friend, Shri Bhupesh
Gupta. In the United States of
America, only 20 per cent. of the peo-
ple went from the British Isles. Of
the 80 per cent. of people, some of
them went from Spain, some from
Portugal, some from Italy and other
European countries. Yet America has

chosen English as the official lan-
guage. My friend, Mr, Bhupesh
Gupta, smiles; “Oh, that Anglo-

American conspiracy.” We are well
aware of it. Yet I would say that
Americans have got as much self-
respect as we have got. Then, they
thought that if they could adopt
English as the official language, they
could convey the sentiments of so
many people. Again, I would give
another classical example. Ireland
was fighting England, ag ferociously,
as if not more ferociously than, the
Congress fought the British. In Ire-
land De Valera said: “If we are given
the option whether we want Ireland
or the Gaelic language, I would give
up Ireland and I would keep the
Gaelic language.” When Ireland be-
came free, the Irish Parliament met
and decided that Gaelic should be
‘he official language and along with
it English should be the official lan-
guage as well. After all we do not
have any rancour or hatred towards
the Britishers, We happen to be
members of the Commonwealth,
though my friend, Mr. Bhupesh
Gupta, would like India to be in some
other group. Fortunately or unfortu-
nately India is a member of the
Commonwealth, You can remain in
the Commonwealth. You can use
all technology. You can loock at the
world through the window of English,
but English is a foreign language. It
will be considered to be derogatory to
us if the Britishers were to remain
here and say, take it. Then, we will
have to resist it. But now there is
no question of imposition of English
by the British. As a matter of fact,
as my friend Mr. Bhupesh Gupta,
said, the Britishers would very much
like English to get out of India be-
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cause of the low standard of English
here, Therefore it is not as if there
is any imposition of an alien language
by an alien power. We ourselves, for
the sake of convenience, for the
sake of expediency, because of the
force of circumstances, are asked fto
choose this medium, which happens
to be foreign to U.P., foreign to
Madhya Pradesh, foreign to Tamil
Nad, foreign to Andhra and, there-
fore, the advantages or disadvantages
are evenly distributed.

Now, suppose Hindi becomes  the
official language. The Prime Minister
has been saying that Hindi should
be simplified. If a language becomes
the national language, take it from
me, from my experience of the work-
ing of the Tamil language, the pres-
sure will be to make it more and
more pure and not more and Iore
simple. You can never simplify the
language after making it official or
national. If you come to our part of
the country, Mr. Bhupesh Gupta,
you will find new words taken from
the old vocabulary of Tamil, In the
case of Tamil mixed with Sanskrit,
the mixture has been taken out and
there is purity of language there.
That alone will happen in Hindi
States. When that happens and when
we are asked to learn simple Hindi,
is it not a handicap race? For Hindi

knowing people in Hindi States,
Hindi is the mother-tongue, Hindi
is the State official language, Hindi

is the medium of instruction and
Hindi is the Union official language.

How many advantages have they
got? How many disadvantages have
you put on us? Hindi is not our
mother-tongue, though if we learn
Hindi, we can speak as olir esteemed
friend, Shri Satyanarayana.

Pror. M. B. LAL: You are sure of
that,

Surr C. N, ANNADURAI: I am com-
ing to that. You want curios in North
India. That is to say, however effi-
cient, however proficient we may be-
come in any language, unless it is our
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mother—tongue, it cannot offer us ad-
vantages as that language would offer
to members of that group, and that
is why we say that behind this Langu-
age Bill there is the political prob-
lem. You may not be aware of it. The
hon. Minister hag stated at the fag end
of his speech that there is no ulterior
motive., There cannot be ulterior mo-
tive when such gentlemen are handl-
ing such things. But I say, whether
you have a motive or not, the conse-
quence will be that. The consequence
of the imposition of Hindi as the offi-
cial language will create a definite,
permanent and sickening advantage
1o the Hindi-speaking States. That
was what was stated by Shri B. Das
of Orissa in the Constituent Assembly,
by Dr. Subbarayan and by very many
others. And even in the Rajya Sabha
some years back when an allied ques-
tion was discussed, my hon. friengd,
Shri Avinashilingam Chettiar, raised
his voice of warning. Therefore, do
not think that it is merely confined t{o
the DMXK. In this problem the
D.M.K. occupies only a very small
place. It depends upon the future of
this Bill whether the D.M.K is to oc-
cupy a greater sphere or occupy the
same sphere. But let me tell this
House through you, Mr. Vice-Chair-
man, with all respect that if Hindi is
imposed as the official language, the
D.MXK. will unfold its relentless fight,
its relentless agitation against this
imposition of Hindi whatever be the
consequences,

The other day I heard the Home
Minister saying. “During the emer-
gency the Parliament is empowering
me to take what action I like”. I am
aware of it and being cognisant of it
my conscience will not permit me to
keep quiet if this imposision of Hindi
were to become a fact. The entire
South will revolt against this. When
I say the entire South, I know that
there are Andhra's Malayalees and
others who will say: “No, no. We are
not with you” 1 am aware of that.
But those people who understand the
significance of the Hindi menace and
those people who realise the conse-
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quences of the Hindi menace, they are
with me,

AN Hon. MEMBER: The Madras
minorities are with you.

Surr C. N, ANNADURAL: It is simp-
ly because 1 am in a minority I am
pleading. If I had been in a majority,
I would have carried the day. There-
fore, it is not an accusation. Because
you are saying that, I have to point
out that the Congress Party itself con-
trols power not because it is in the
majority, but it controls power
through minority votes.

Surt B. K. P. SINHA: Largest single
block of votes.

Surr C. N. ANNADURAT: The Cong-
ress Party got during the last elections
72 per cent. of the seatg in the Lok
Sabha on an aggregate poll of 45 per
cent of the votes in its favour, where-
as the opposition groups got 28 per
cent. of the seats despite that fact that
they polled 55 per cent. of the votes.
(Interruption) Please do not provoke
me into presenting these stark reali-
ties. Therefore, I would say that it is
not a question of majority or minority
It is a question of justice and freedom,
it is a question of consultation and
concord, it is a question of amity ind
affection or animosity. You will have
to decide it in that way and not
through numbers. Therefore, it |is
that I say I request the Home Minis-
ter, though the Bill is passed by the
Lok Sabha, to withdraw the Bill, to
take the Prime Minister’s assurance
into his consideration, and that is the
last item that T want to press upon
him.

What is the Prime Minister’s assu-
rance? Before saying what the Prime
Minister assured, I would ask the
Home Minister to go into the genesis
of that assurance—why was it given,
when was it given, how was
it given and to whom was it
given. A Prime Minister of a
State will mnot go on  giving
assurances to anybody at any time.
An assurance from the Prime Minister
becomes necessary because he finds a
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[Shri C. N. Annadurai.]
sort of political atmosphere in the
country that needs soothing, that
needs assuaging, and it was at that
time that the Prime Minister had come
{forward to dispel our apprehensions.
I{e stated that English would continue
as the associate official language. Why
not we include the words “associate
official language”? Well, somebody
may ask: “Are you not satisfied with
the title? It is official languages”.
But if I were to be satisfied with the
title, my friend, Mr. Vajpayee, would
be dissatisfied because it is official
languages and not official language.
Therefore, I have got nothing against
Mr. Vajpayee. I can understand his
words, and as a matter of fact in poli-
tics as well as in other things ex-
tremes can understand extremes. 1t
is only the mixtures that create diffi-
culty. My friend, Mr. Vajpayee, is
swearing by Hindi. I appreciate his
courage. I wish my State also con-
tains as many Vajpayees as possible.
He is fighting for his language, fight-
ing not only for his language to be-
come the State official language but
to become the all-India official langu-
age, and if my friend, Mr. Vajpayee,
were to be given full scope, he would
make it even a world language. I like
him very much for that. But what
the Congress Government has done is
this. They on the one hand went on
encouraging the Hindi people, and on
the other hand they went on giving
confidence to us also. Wherever there
were occasions to meet people who
wanted Hindi as official language they
said: “Do not be afraid. Let 1965
dawn, H'ndi will become the official
language”, and Shri Vajpayee was
thoroughly satisfied. That is why the
present Bill dissatisfies him, because
another ten years’ lease of life is
given to English and he turns round
and asks: “Where is my Hindi?” You
have given rich assurances to us. You
have stated that English will remain
as an associate language indefinitely.
The word “indefinitely” was explained
by Pandit Jawaharlal Nehru in this

way: “As long as you want, as long
a9y the non-Hindi people want; and I
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will leave the entire question to be
decided not by Hindi-knowing people
but by non-Hindi-knowing people.”
Now by giving assurances to us and
by encouraging men of Mr. Vajpayee's
persuasion you are creating unneces-
sary rancour between myself and Mr.
Vajpayea. If you are to allow Mr.
Vajpayee to develop Hindi in his U.P.
and if you are to allow English to be
the link between me and Mr. Vajpayes,
I could not get a better fr end than
Mr. Vajpayee, Therefore, I think that
through this Bill you are creating
political rancour, and so the Prime
Minister’s assurance has not been
carried out through this Bill. Of
course clause by clause people argue.
Well, the Prime Minister stated that
English would continue. Engl'sh con-
tinues: How? Not as an associate
official language along with Hindi, but
for some purposes which the Govern-
ment will decide. But the Prime
Minister has stated that English will
remain as an associate official language,
and if the Prime Minister’s assurance
is to be fully carried out, I would
request the Home Minister to drop
this Bill, gird up his loins, take the
consequences that may arise out of it
because they are courageous people,
and bring forward an amendment of
the Constitution maintaining the status
quo, that is keeping English as the
official language. Please do not think
that because it is foreign we should
discord it, This is the age of getting
know-how and technical assistance
from any country that gives them and
therefore, let it be the technical assis-
tance that the English people have
given to us or handed over to us till,
as my hon, friend here put it, a
permancnt solution is thought of in
a calmer mood perhaps by people who
come after. Therefore, it 1is that I
would very much request the Home
Minister to drop this Bill, because I
may tell him that the moment this
Bill was discussed, the calm atmos-
phere in South India had been dis-
turbed. Everywhere, in every town,
in Tamil Nad, you can find two groups
discussing this problem, discussing it
not in an amicable way, but discussing
it with political rancour. And when



1903 Official Languages

the Home Minister has stated that the
cnemy is thzre to be driven out, is it
the proper time to create such a dis-
cord? Is it the proper time for dis-
turbing the political concord and
political climate? As a sagacious
statesman, the Home Minister should
look into the matter and drop this
Bill, amend the <Constitution, keep
English as the official language tfll
the non-Hindi-speaking people decide
about it. When I am say ng this, I
am not being ludicrous because a
member of the Planning Commission,
Shri Shriman Narayan, has stated only
last week that the non-Hindi-people
only should decide the question. And
another member of the Congress Party
itself, in a meceting presided over, 1
think, by the Home Minister, Shri.
Lal Bahadur Shastri, was kind enough
to say-—I remember to have read his
name as Mr, Misra—only last week
that a blank cheque should be given
to the non-Hindi people, let them
write the dead-line, That is political
magnanimity, that is political sagacity.
And through this Bill, the political
sagacity and statesmanship expected of
you is being thwarted and you are
driving a wedge into the calm political
atmosphere and the united outlpok
that you have created during the one
year and maore. Therefore, with a lone
voice, though it might be as Mr. Bhu-
pesh Gupta stated, a noisy voice, I
would plead with the Home Minister
to consider this as the feeling of the
official representative of the D.M.K.
and the unofficial emissary of the non-
Hindi States of the South, those peo-
ple who understand the menace of
Hindi and its consequences. Therefore,
I plead before the Home Minister for a
reappraisal of the language issue, pend-
ing that reappraisal, for an amend-
ment of the Constitution, for maintain-
ing the status quo and keeping English
as the official language,

Thank you,

Mo At fag feme 9T
TS wEEd, WA A Fwngl
ATEF FT WG TH AT F T § O
gTFIe B gaaT FAOR fagas

[ 2 MAY 1963 ]
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ATAT 9T W FEr A7 59 1T F7
T g fF gor aeR fadas am
9% W AT S AlRfyg 9 & T
#igaifzdi & €9 ¥ Fo a™r W
T TET AT T 0

"ITRR AN 7 g FET qwE,
AR F{6 ag Fwerar g qgEaAi g & 1

TG WIET F foadr a1 FET §
TN W UF N 99 9 We 4 S g
AT Y gger AgT gy g ) afaur afeg
¥ T & gy ara ws of | @v%, afama
gfzag ¥ at & Agy a1, TSrAOEr wrae
¥ o193 &7 1T FLT F7 AT AT
uH frar & 1 9w AR Ffaafaw 7 ¥
R N, ¥ @Y q% gud g4 "I
wg fame gy @ @m, s@ fa=r
F qz W 9 g Il B @9 9
FT B8R 39 fyoed 2 #1AT asv v gt
F GE FT 39 23U & QUAY AT IR
TTEar AL & 1 A T A7 & {6 fgedr 1
aae 7 fgedl Mot < 3/ g0 AT TEGL
| gz ¥ g s # gl & fordr
& T ¥ a1 §7 I9H FE A9 A7 A
e 2, afw dag ¥ ey W ] 1w
fert @1 g7 wwET FO F fqq o=
feedt arar @St AT &, 9 IFHN A
¥ UF GHIT 987 T & | WA, A q€-
frafg gagag & fF 3| & o o«
qrar &7 faae fggar g, T«
frogd @ @ famr 7 w® ¥%a 5
fedt 5@ 2w & fay nfed €1 QR
o A A ¥ o 2 Y wewer At e
s el & fau foad faT %
T I AG & | T S ot e wry
& qare q¥ fa=aT I I & qF I
TE WA qAA g OF HEdewar, 3T A
T3z, faedr &Y shieq aret Wy § €W
¥ 1T HAT EF T30 |
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[Sto Tmardt fag faawv]

7 gy wavaifaE SRR F WA
I TFTH AR E | UF A F AT A
TS THAT AT TEA G AL FA( T
ot A T & | AT TR TS
gy @, e sl s G6F
AT §, fag fesdt Faw wafed =&
gl & fF iy & e § o =i
qaft <fisr vt feerdt oot & & &
@z T FQ &, frer few g
firgeand @ w9, 33 A9 § AW AT
ST § | W ' g, e 9 ey
qT oy dfaw amdr g J% = w7
T T FGA ATAT &, TS A0AT A
& 1 g Wy 9% & g Fedy = A
g ? g FET AT U F wr ) ¥G
arepT gt a Y & 1 A wi ey e
Tt &, Afeeft Aty 3 1 g2 ot #Y
wt oY Gl T ey o, et St
ot | ey 1 w qeror a8 § P argemar
et A g F /19 I FA AR0 HT
g1 ol fogs il |t g ¥ @
qEIT I & AgAr faar &, St
HeqT SyTaT & | R fReeT & aed Ag)
ZeT graT AT AT [ AIEAE
fagIT #Y aTE T AR DA & fagT §
fierdy St el At T ey )

fedt #1 @T T9 W o & S
TS EFD T AqT, HOFT AITANT F T
# 97 TR SIgT T Ay ff; s
ag T uT FY AT fr 1 SfF A
AT NG FEFA F A1 T AT AT
oqr, gufad qega T W FT AT T4
T F FE g, Te 1 o wdy e
&) ey oem w3 e s @y
T @z d31 § W7, FfEw g A
& O & et 37 &, A e ary
v &y § 1 9g fa 96 g, 39 § wow
wg § % ATqATET aTeT gaT T fey

F T AR

[ RATJYA SABHA ]

Bill, 1963 1906

TF {19 HIT & HIT 9g 98 fF U
W g § ¥F iy ofr o, Y 2%
g, 3T F AT AN F AT A TE&0T
FQ w1 § 5 G w1 fawre ww:
g sarm & fax fear a9, e
7Z ST g %9 ! wafaq v dead
4 o fafax ofew & & woar =
AT FATT il FT 7 T @ g |
Fegd 7 I F ¢ AW qar 77 H,
wfeT & wT 39F o9 Y Soow &
SIY ST § waw 7% A @ o 22-
e & 7 AET agT gAA AT F0GT
ferdeg fomr ot gee A Ry g FT =
AT & | AT F F7g fady weT § O
W A} 937 gE SN e ma F it A
¥ greht o7 9% 1 giwE At w6
et Rt 9Tt AT i T iy |
][ A I W& FT qAGA A1

AT eyt g fF oW ¥ Ao ¥
g I HAEAT A1 ¢ % g 9w o feer
F A0F § A1 w0 FT ONE § frAv
FR | g A9 A @ A I T A
gw S 7 aga fran fr et a6 sf
T e WA A g% af, el &
famg & fod g der F18 gAT
T TF TG €O, I 5 TR a6 §
gfea &) 7, 37 7z & fF wrefw wwed
FT SOTTCT a8 FICH §AT &

5 P.M.

Sar fF s St ¥ Fw, 3
aar & Y Gt forerrt wve v § gt &,
dm sfowa & afus € el § aad
¥ 13 ¥ agew wafawe gwfaa g,
THT AT 3 FRHT I HC G A
oA & | 378 af #asht § Siay F1 ey
Y oY 1t F1 faar FT @ d; @i
AT ¥ et 9% fae aga wfeT § )
M 7 wifeardie 1 71 g9 & 7 WS
FAS Ay F ool S S
faa= Jqar w1 9% § AL FIAQA



1907 Official Languages

T ) AR R | A F A e
@ w®d | et T 1 g gEAIT
g

A AT F 1T A § g8 T
qZqr 9g 9t g fF wefws wer #71
ST, SATAT FT AT & I T g HT
TG ST 9 UF T &7 95 g
T aFd § T Faaer areh @n a5 &,
AT I I AW GIHITAAT G
2 | A g Ry # e of A
Aifza #4916 7 Tavsy 1 afwny g,
g FAAT F ISA FY WIEAT FT qfLorTH
| I F i< ST Irg IaT g At
qg IETZ ANTHT § STHT IF R0 |
gafad wa I @ o] 95
g | _—

39 a1 | aT § v w7 A 48
w21 5 wfeas 7g € fr s wramd
q T 9g = g, At W 5T
T TEN g1 & | ug A FREHr g 7
MY FT FOTL HIFTE T
T oF F1E HHAF g1 gfed
¥ g9 vaw wEifaar ff sifeFd dv g
foar st =fgd 1 o Ry aewie 3
wres At F fag g g,
I fa GTHIT FT 37 919 F A€ @7
gt ar fx forad faat & IRfas ww
doeft & s@Ad & foll F W
FE-MET F &7 H fgrr &7 3 g%
F fagqr s 1 FfE ARg g
FT T FATA FAT FT A G 4T § |
gt F1 uF mfe ¥ uF WX faamn
ot fF g7 77 ¥ g Fgar S qaea
q7 I AAT | FAT F oF o g A
grEga fFar o geor 9ud Fae
TgF G | T FAT IR AV | R
¥ o wifa @1 agam @ w7 faa,
wifr &1 =9Yar @1 % faur, afsa wifa
oIFT §F AT I @Y §E I FTHT

[ 2 MAY 1963 ]
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9] Y § AR 3 usvge 1 9fa-
fare @ faer 9T o ger § 1 foay ot
I ¥ T, g Y 99T ¥ W
T F9 Ty | wffard q@ @ F
g £, AfwT gears qg & fF 2w W
wfqsr &F Qart ¥ qig AdF &, a@
¥ Mfaeg are F qrg &

ot wafesiic www fog 0 sAF
qre T Y

sto Twen<t fag famme « Afasy
3IT% @9 gafag g fr gavew wmer
st T @Ay, ag fgey €Y En, s
GEAl

TF ARIJ E AT T AT I @Y
g1 =g g 5 e anfms awd
w3t {7 Y, a9 o RS AT &

w9 & g7 U F TAT FA | Byery
language for itself and English for us all,
ag gATE qAr S A AT faaw ur o qfew

199 F1 917 4§ & (5 gas w1 avaw
FRIWH T @& t 79 ASWe AR
THo To HI AT arq wAdST §F 7Y
Fg §Fd | B gt sw w8
W E A S TR gg Auer §
QYT F(F F GFal § | AfFT 7g ey
FT gAME TG & | Al 98 & fr
fora wTaT & ®9 § AAAT FT O W
Foq @ a1 98 fad aw g uwar 77
qIqT gAY, raat ;7 grfedt & A9
Ig UFAT I AL w1 AR ATH
FIfed, TqasT & FE AY IZ UFr
gAY QI 4G W 1 TF SR
a1 ugmar w1 foed For Aar
TR HAAT | S1 a9 HT TAIT S T
3T [T 91 | OF 9 AN Al ST
& oY FadY § A fmw wmr § e
e faad § 34T # afe At %7 § 3@
& o Ao Fam grar & 1 gufed w9
TEAL TFAT  FY ST AT F, TG AIET
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[sito TR fag femwv]

TEEYS THAT KT OAEY g7 HEAY | 3qH
faadta ferdl sme 228t w7 ot =@
ar ag gug § fw afego & oW ;97 @
FEFET AWT F A" HaEl ST FHAv
FET | WAT ITT F AW W FAGT T
afegor qrAt F1 waAY a1 @wAT WA |
Ty 9FR wfge wrdw gfeam @
faqfor g, wfga ardw  safaaa
a1 fmafr g, sfes wrdm \a
FAT QAT | I 3T TF QAT

qd A womgd F AU F 1%
=g f93gF § W f&Qy SFe £ 7
§g g0 2 @ g 1 afwT q@ o
"qAY a1 FZAT g 7T 7R F1E IUTH
A8 3 1 AG aF FAAe fadaw @
99 &, ag faqas oar g fagar gwv
T oY F {aq Stard o @y 7, 7 forawr
w9t &1 fFar st aFar g waa F S
AT AT F TR FT W X TAH
g AAY § ITFT WE =¥ fadqaw R
ALY TFY | 7T FARY T97C A 2w @A
AT § AR AW FT ATT F1E FT AT
2, 37% fag zw fgd=s & wfzars qar
FL | oy Fwar € % 31 wfeameay
F 1T 7 9% FT G FE FW AT
TEY FT gAY ST IFET AGT H o®Q
fegars qear ar | w7 & 7 wrel
q T AEAT TAST T T SUFT T
g fas qraga IR ¥ 9sr | gw An
@ orar & 9 fr Sar f5 dfaam #
TR ®, WA F TART 9 YT AleT
gfqaey WY sTar FOT WX QY §
HAHT WL {49 T T 98T &7 Soigh
W g fgdr § F9 FwA T )
AT ag feafd 787 agT war | gEay
IO TATEEY T AT G 9T THY
HEEERIEESICEE I cieERiRECTR
q¥ STAAT & g |

[ RAJTYA SABHA ]

Bill, 1963 1910

A QT § AgT 9 qgHT ¥ I
fagax 1 qrg o7 f&ar | 5@ g 7@y
quaar aifegd fa veg gaedt F g9
7 37 fadaw ¥ fad sggasT Sz {
gaa 7 g e 7 19T TR A
T2t far, S¥ i &1 qraT gt F
far & | ag gwa ouT 9 91 f¥ O”
fagos war sar | zafed gaeat A
#eAY wrafor dieT gar & #IT gFar
FT QAT T@HFT ATAATT T HAT A A
gar Ter < fawr | Sfew ared
farmar & =A< &, § Wi 99 safs
g & W &Y WA A HEd § | %
37T famz g @ gar & wfa @
TET &1, GF YgiA 97 I§ 1 oY Qv
arm, forgy sama a4y @y § 9w
a7 &1 AT amar e, S 9y Tgat
& A9 97 #1% fadtw @ g W@
Fger S7ET arat FToAEY & Y wET |
F& ST ) WA ITHT MY F XN wEY
S ¥ BT WAl § | 9@ UF &% A
Trar g

THRY & AOET FIA A,
QAT & F AT WY 1

Afe g R IV E, g DT FT §,
T IPT T FLAT AEATE |

T 3 T FEAT B AE [E g
g fam sy T T TeT wTERT & Sy
g AR QQu& W a8 weww &1 =
ar fF e’y el wafy a6
gy gRlY 1 ©Y o9 SR foe 9%
gudig afafs 923 v dadry afafa
feiiE & ag eaa A1 o g5 8 T
TR G TG, (8% 0 N Teeafq w7 ARy
ST g9 @9 ot ag fafa @ mn fw
79 AU g AN | 7 feafy F
ez gy g ait fedy s W @
geadr 79 75 1 9k R 5 e
Fus A9 9 g 5 e aF wafy
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TEHT FY AL, A AL wAfy W &y
afgd | SO AT F gwha § FTH AW
%, Tafy sfed) @ o 7 § 0
AR a1 adw wfgdr wia) §
@t a1, afyw axER 5E @ A oA
R FC g 1 fagrer ww Sy fEer
1T g, wafy ¥ w6 A, ga¥ ufaw ¥
wifers T & 7 T oy aaar &
qqey ¥ T feedr ol ST ity
F guEs qEr T A9k, T AW A
78 TN T 997 & 5 ga fasfy 9%
sfaaey &% a7 7 a9, W [FAR
FA | AR AT FE1 gy 59 waer
§ qgdy &Y ) (Fraa 9 st 8 )
al 3 fa=t & fg gw 5wl #1 faafy
s, 2 P E, 9ET R a9 ‘

adY 98 oz & Forqwy & sroely Fan
Y g FEATE | Ay A g & e
¥ T HAsr gow fay ey wm
gt | 7gr 98 favg & fora o dfayme
& ot ot fres AR e § qed
A E | o Jo KA &1 {gLr &t ey
A T FAAT HOHHTC ALY A7 Q9 TF
fody 71 wfasy  qafem ar 1 o7 a
ag ST S AAS FY faer @w At
g &g 2 5 = =i o 3 A
FEITAEY qeT AT A a9 qF
e g e E fF o ¥ & wfw,
AT § 39 wasr ) ag fa<afy
a3 w® &1 I g oo A
fat & faady €13 gu +ff o fawr &
TAgA FL@ g 9% WA OF I Ay
T W W omar § 5, @ A,
ferdy s g AR %Y o9 g %
MMw i FEFR SN F IR EH
f1g geax fFdy gt oy ) gEd
fort dod T EN0T

# 2w N @iy feafq 31 qwwar
g1 aER N faazed €, 78 A

t

[ 2 MAY 1963 ]
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# oy g 1 afew ww feafa § 0w
AR & fo¥ g e F3m fgd
7g 9 ag g fF it oY a9 |
A FT GHY QAR 909 & | R H IR
¥ w7 X @ Tl Wy, AES Mg
qIel B FE GgEE faer, 9w feufy
¥ gu 9T 9Fa § g 9g ST & 99-
AET T &% | AfFT aER F go
g9 a9 a1 7g), 78 ey favy
g

sy ddm P sfoai i Y, wm
FfeaTd 1 FTO TR FT THFRWAT
8 | Terwmar wrenr & favy geegfy
T gg 19 Af91 97 B g gwe e
13 F0 ) Foedy 8% 99, 9T ardwy
AN | AT RN I AT & 1 SfEw
TLHEIT ¥ FTART JAT7 F7 F715 ALY
TN &1 A2 &7 1 faera wranr S
FTIFT AL aAT AT | AW FY G
¥ ug %gr T fF ag FTEEF T F
9 qarar grfed | A9 ft g A
F1§  gfafaq G e A 4
gF < foar fm & #:E Frer
frapreft oft 9t ¥ QAT #Y q1a o o
T T A faerfer 4@t fx
fg=lr € wrfa 2t Feq wifq 7@ wiferan-
T ¥ gy wifgd « 72 fae o
qifegrie & A€ 5w, ar oF A%
a1 Wt @Y S9N arEa ® fed & A
Y A g Al o | q@ s
WA o @y afafy + ag d9m
afafa ¥ o @ IR fa f fa=dh
A & A avfeer grfy, @y gfa-
fegg AT AT @t Sfed | ag
84 #r T g | AfFwT g A o9
gF +ft ar & ar 48, a8 WA ¥R Ay
AT | W Hr A &7 oF
garoy g ot & % dodrg  =fafy &
foE eus & warfe g€ ok ww-
qfy &1 WY 3T 9T WA, (L% H
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[Tro Tmard Tag famre]

fawar | o gz @Y § &Y f5 Ty
¥ ogrw ¥ gl ¥ faely wr @y
FY ST FTT A qF HT qF A FTH F ALY
ard | 3g FH AT FT G TOFT
CEARE

WS OF agd seg a1q g9 48
ey fr Afat & gwme o fgedr &
AHA § FTHN THAT & | FEURTATE AT
fedt & fadgs o= oo w9 fam,
ag THRAT FT yWI0 § 1 AT HfAG F
T qT AN UFAT §, TET THAT THEAA
F @ qu o gt wifgd | AT AdY
g arfgd fF oF  swwT A gE
T e 5 w9 iy S guay
AT IGAR | WA AT OEHAT & Y Iy
g FT Aifgd, i ferdy &1 fAvp
dgfaum &1 faug ¢ o @fquE &
afy ferdardr o st #r A g,

7 fordrardt gr oF fergeamy &Y &)
e |

[THe Depury CHARMAN in the
Chair.]}

Sar1 ROHIT M. DAVE (Gujarat):
Madam Deputy Chairman, I rise to
lend my support to the Bill which has
been moved by hon. the Home Minis-
ter. Though this Bill is & very short
one, it is a very vital Bill and any
decision that we might take on this
Bill, and any opinion that we might
express while discussing this Bill aie
likely to have far-reaching repercus-
sions on the future of this country
Therefore, it is necessary to consider
the question before us in a calm and
dispassionate manner,

It is unfortunate that the appeal
made by hon, the Home Minister that

[ RAJYA SABHA ]

Bill, 1963 1914
this Bill should be discussed in a prac-
tica] manner taking into consideration
the realities that we are facing, the
complicated nature of the problem
that we are facing, has been ignored,
There have been attempts on the
part of some of the speakers, who
snoke on this Bill, {o take up a partisan
attitude, an attitude baseq mrre on
some of the principles that were held
cear by them rather tha.s in terms of
the realities before us. There is no
use ignoring the fact that the des're
of our Constitution-makers was that
with'n fiffeen years after the Cons-
titution came into force India would
bc in a posilion to solve the problem
of official language and the wvarious
parts of the country, the various points
of view that were expressed in the
Constituent Assembly and the various
views that were expresscd then would
be taken into account by the Govern-
ment and by the people and serious
alicmpts would be made to see that
some solution could be found. The
Bill, that is before us is really an ad-
mission of our failure to solve the
nroblem of official language. It is
true that this Bill does give a new
life to English as the official language,
and that too for an indefinite period.
Why had we to do this when there was
a general desire on the part of the
Constitution-makers that on the 26th
January 1965 Hindi shal] be the official
language? It was the wish of the
Constitution-makers that on 26th
January 1965 Hindi should be the
official language and that wish of the
Constitution-makers has not been
fulfilled because of the fact that
we were not able to make full use of
the fifteen years that were available
tn us in order to find out an accept-
“ble solution to the problems of the
~fficial language. During these last
15 vears there has been s rapid pro-
-vess of the regional languages includ-
ng Hindi but Hindi has also developed
moere as a regional language than as
1 language which has spread through-
out the length and breadth of the
country and which has been made
more acceptable during that period.
We have to find out the reasons why
it was not possible within the last 15
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vears to make Hindi a language accept-
able to all the parts of the country.
Where exactly have we failed, what
exactly are the reasons which have
been responsible for the failure on the
part both of the Government and the
people? This question is not some-
thing which was ignored by the coun-
try. Time and again this question hagd
come up for active consideration at
the highest level. Commissions were
appointed to go into the problem. A
Parliamentary Committee was appoint-
ed to go into this problem and in the
innumerable discussions, seminars,
meetings and discussions this question
had come before the country. The
various political parties had offered
their own solutions and had advocated
certain steps which ought to be taken
in order to see that language bedame
a cementing force rather than a
dividing force in our country. My
own Party has, on more than one
occasion, made some concrete sugges-
tions in this matter. It was suggested
that there ought to be Language Ins-
titutes in all the principal cities of
India wherein the various languages
in the country could be studied and
attempts might be made to find out
how the form and shape of Hindi
could be changed so that it became
an acceptable language throughout
the country. It was also suggested
that there ought to be continuous
exchange of students from one part of
the country to another, specially with
a view to finding out how the langu-
age problem could be solved by actual
trial and error. It was suggested by
us long ago that in the various univer-
sities in the country more than one
Indian language should be taught so
that again a cementing force could be
built up and ultimately we may be in
a position to find out how Hindi could
be made a language acceptable
throughout the length and breadth of
the country, In spite of these various
suggestions, in spite of these various
discussions, unfortunately neither the
Government nor the people of this
country have succeeded in finding out
a solution of this very thorny problem,
As long we have not been able to find
out a solution of this problem, it weuld

Official Languages
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be unwise to impose any language as
an official language throughout the
length and breadth of the country.
Shri Annadurai was quite right when
he said that it is not just a question
of political arithmetic, that there are
other considerations invglved, The
42 per cent. of Hindi-speaking peaple
are living in compact and composite
areas while Hindi is not so well known
angd the people have not been able to
master Hindi in other parts of the
country. If Hindi is suddenly made
the sole official language throughout
the length and breadth of India, then
there would be certain difficulties
regarding the transaction of official
business and c¢ven carrying out dis-
cussions among the various States and
between the State and the Centre and
it would be difficult to find a language
which is suitable for that purpose. In
some of the States now we have the
regional languages as the official
languages and I have heard that these
States are finding it very difficult at
times to carry on any correspondence
with the other States. The State from
which I come, namely, the State of

Bill, 1963

Gujarat, has accepted the regional
language, Gujarati, as the official
language. 1 was told by one very

important officer in the State of
Gujarat that when he is carrying on
any correspondence with the State af
Madras, he finds it very difficult to
carry on the correspondence because
of the fact that the only typewriter
that he has in his office is a Gujarati
typewriter. He addresses his letters
in Gujarati to the office situated in
Madras. There is no one in that
office to understand the Gujarati langu-
age. Therefore the letters remain
unanswered and some very important
and vital functions of the State are
held up for a very long time. There-
foie the solution does not He in mak-
ing the regional languages as the State
languages of the various parts of the
country and then to leave the matter
at that because we are a nation, we
are a country in which the various
parts are vitally inter-connected, pro
blems are common, issues are coms
mon, and continuous correspondence is
absolutely necessary. So we have to
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[Shri Rohit M, Dave.]
find out some solution whereby this
correspondence, this official business
among the various States of the coun-
try and between the States and the
Centre could also be carried out with-
out any difficulty.

Tar DEPUTY CHAIRMAN:
may continue on another day.

You

GMGIPND~R §~-17tR§—20~6a63~—550.

[ RATJYA SABHA )

Bill, 1963

The House stands
11 AM. tomorrow.

1918
adjourned till

The House then adjourned
at thirty minutes past five of
the clock till eleven of the
clock on Friday, the 3rd May
1963



